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PARLIAMENT OF INDIA
Saturday, 19th May, 1951

The House met at Half-past Eight of
the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
AYURVEDIC INSTITUTIONS

*4289. Dr. V. Subramaniam: (a) Will
the Minister of Health be pleased to
state the policy of the Government of
India towards institutions of Ayur-
vedic Colleges in the country where
subjects of modern medicine are also
taught in a course fitted into a five
year-course as taught in the Govern-
ment College of Indigenous Medicine
at Madras for the G.C.I.M. course as
per details given in the curriculum of
studies prescribed for the College of
Indian Medicine, Madras or, as taught
in the Banares Ayurvedic College or
Jamnagar Ayurvedic College?

(b) How many such institutions are
there in India where subjects of Ayur-
vedic Medicine and Modern Medicine
are taught as concurrent courses?

(¢) Will the qualifications or por-
tions of subjects from Modern Medicine
side, taught to the students of the
Government College of Indigenous
Medicine. Madras (G.C.ILM. Course)
as shown in the curriculum referred to
above, be considered equal to the
standard of a Licenliate course {n
Modern Medicine also?

(d) In which Medical Register are
such students eligible or liable for
Registration?

(e) Have all State Governments
formed ‘Boards of Indian Medicine’ to
control. encourage and to re-organise
the teaching of Ayurvedic system of
Medicine in all its branches, if so, in
' how many States and how and whether
under Government orders or under a
Statute?
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(f) Do Government propose to form
an ‘All-India Ayurvedic Board’ to
bring in uniformity of standards in the
teaching institutions of Ayurvedic
Medicine and fix the standards of
teaching for a “Basic Doctor or Vaidya
Course in Ayurveda”?

(8) On questions of Indian Medicine
(Ayurvedic system), do Government
take any advice from a man who
knows the science of ‘Ayurveda’ in
framing policies and if so, who is their
adviser?

The Min of Communications
(Shri Kidwai): (a) Government have
not yet formulated any policy in this
matter. They are awaiting the views
of the Medical Council of India re-
garding the recommendation of the
3rd Health Ministers Conference of
1850 that the standards of training ir
the different subjects of modern medi-
cine for the degree course in the Indi-
genous Systems of Medicine should
conform to those prescribed by the
Medical Council of India and that the
standards for the diploma course in
these systems should conform to those
enforced for the medical licentiate
course. These views are expected to
be received in October, 1951.

(b) and (e). The information is
being collected from the State Gov-
ernments and will be laid on the Table
of the House in due course.

(c) No, because the instruction im-
parted by the College in subjects of
Modern Medicine is not of the stand-
ard prescribed for the Medical Licen-
tiate course.

(d) Under executive rules issued
by the Government of Madras, the
G.C.LM. (Graduates of the College of
Indigenous Medicine) Madras are
eligible for registration in the Regis-
ter of Practitioners of Indigenous
Medicine.

(f) The matter will be considered
in due course,

(g) No, but as already stated by
the hon. Rajkumari Amrit Kaur in
reply to Starred .Question No. 1817

ister
):
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dated the 18th April, 1950, on matters
of policy, Government consult the
Standing Committee of Parliament for
the Ministry of Health which includes
the hon. Member whose interest in the
Ayurvedic System is well known.

Dr. V. Subramaniam: Is that the
policy of the Government to en-
courage Ayurvedic institutions which
teach modern science subjects also?
If so, what is the quantum of know-
ledge for Modern Medicine so far?
Will the Government at an early date
fix any standard for this purpose?

Bhri Kidwai: It is for tha Medical
Council of India. They are being
consulted.

Dr. V. Subramaniam: Is that the
“policy of the Government to en-
courage such institutions and what is
the financial help given so far to up-
grade ~ well established Ayurvedic
colleges in States where concurrent
courses are taught?

Shri Kidwai: The colleges in States
are being helped or aided financially
by the State Governments.

Dr. V. Subramaniam: What are the
amounts given to State Governments
and some other private colleges teach-
ing Allopathic Medicine to upgrade
their institutions for the year 19507

Shri Kidwal: The Government has
not yet fixed any standard that would
be required for training in such insti-
tutions.

Dr. V. Subramaniam: Now that the
Government are going to upgrade
Modern Medicine colleges, what is the
amount given so far for such colleges
in 1950?

Shri Kidwai: I will require notice
for that question.

SR CLUIEIIE I G
facafquren & ¥ o dear T®
W 1w W g fRown
SER Az aT deddr €t frel
yeit fioam & ot ¢ Sk afe gt @
wr @ feafeaws & qdenfagy
®1 TaART w8 qryar ¥/ &

[Shri Dwivedi: An institution by
the name of Ayurvedic University is
being run in Jhansi. I want to know
w er combined course of a
and Allopathy is taught in that insti-
tution and if so, do the Government

accord any recognition to the degrees
of this University?]}-
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{8hri Kidwal: I have no in a-
tion regarding it.]

Shri 8. C. Samanta: What further
steps have been taken by Government
to implement the Pandit Committee’s
recommendations?

8hri Kidwai: As already stated in
my reply, it was considered by the
3rd  Health Ministers’ Conference.
Their proposal has been submitted to
the Medical Council of India and the
Council’'s suggestions are expected to
be received in October and after that
the Government will formulate its
policy.

Dr. M. M. Das: May I know whether
Government has recognised Ayurveda
as an acknowledged medical science
and has placed it on the same foot-

ing as the Allopathic system of medi-
cine?

Shri Kidwai: Not yet.

Shri Shankaraiya: May I know
whether any of these institutions have
got research scctions and whether .any
attempt is being made to co-ordinate
the results of those researches?

Shri Kidwai: Somc of the States are
doing this,

ot why w1 wEAT S -
T Faend i aar feeelt ¥ fafagan
ygEfeT Fifod 4 @R A gl
TR ¥ feqg s A 2

[Shri Jangde: Will the hon. Minis-
ter be pleased to state whether the
Tibbia Ayurvedic College of Delhi bhas

asked for any grant from the Govern-
ment?)

st et TR gaw fou e
aTifgd

it %Shri Kidwal: I require -notice for

PuBLIc RELATIONS OFVICER AT MADRAS

*4290. Shri Sanjivayya: Will the
Minister of Finance be ple:sed to state
~vhether ‘Government have any pro-
posal betore them to appoint g Public
Rel‘ugu)ns Off(ijr-m‘-i at Madrus to give
assistance and advice to the tax- yers
and if so. from when? pa
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The Minister of State for Finance:

(Shri Tyagi): Yes. The gquestion of
appointing a Public Reclations Officer
to be attached to the Madras Income-
tax Department is expected to be
taken up shortly.

Shrl Sanjivayya: What are the
other places at which sucn Public
Relations Officers exist?

Shri Tyagl: We are launching this
2xperiment for the first time and very
recently we approached the Finance
Committee and they have sanctioned
a scheme. At present the idea is to
appoint two such officers of the rank
of Assistant Commissioner of Income-
tax, one at Bombay and another at
Calcutta, these cities being the biggest
centres from the point of view of the
realization of income-tax.

Shri Sanjivayya: Would this Public
Relations Officer, who is shortly to be
appointed in Madras, confine his acti-
vities to the State of Madras or would
he extend his activities by having
branches at the vs~ious District Head-
quarters?

Shri Tyagil: In fact the original idea

was to appoint only two such officers,

as 1 stated, one at Bombay and one
at Calcutta. In the Finance Com-
mittee some of the hon. Members of
this House insisted that the experi-
ment should be expanded and we
should try it even in the wmufussil
areas and particularly in Madras.
My senior colleague has agreed to this
proposal and as and when the officers
are found, they will be appointed.

Pandit Munishwar Datt Upadhyay:
What are the functions of this Public
Relations Officer?

Shri Tyagil: (1) Encouraging direct
contact between the department and
the assessees; (2) redressing in con-
sultation with the Commissioner of
Income-tax concerned the legitimate
grievances which assessees or refun-
dees may bring to his notice; helping
assessees to present their returns,
statements or other letters whenever
desired to do so in person; (3) ex-
nloining the nature of the entries
required by the Income-tax return
torm and the oprocedure generally
followed in the assessment, explain-
in? procedure for getting efunds and
the time-limits anplicable to refunds;
and (4) generally, advising the tax-
pavers as to their rights and obliga-
tions under the Income-tax Act by
means of personal contact and occa-
sionally by pamphlets etc.

Shri ‘Amolakh Chand: May I know
the estimated expenditure of such an
affice at Madras and Bombay?
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Shri Tyagi: The pay of the efficers
would be about Rs. 1,000— 50—1,400
the standard of pay which an Assis-
tant Commissioner of Income-tax
draws and the rest of the matters will,
of course, be examined.

Shri Hanumanthaiya: Would there
be any staff under that officer, 8ir?

Shri Tyagi: There is already a good
staff in the Income-tax Commissioners
offices; they will be attached to these
offices. I shall see to it that most of
the staff required for this work is
drawn from the Income-tax Commis-
sioners offices.

Shri R. Velayudhan;: May I know
whether there is any Regional Publi-
city Officer of the Government of
India in Madras—if this work cannot
be undertaken by that officer?

Shri Tyagl: I do not deal with
Publicity Officers.

Shri Sanjivayya. The hon. Minister
said that such officers have already
been appointed in Calcutta and Bom-
bay. Has the appointment of such
officers resulted in any increa«e in
income to the Exchequer?

Shri Tyagi: I never said that they
have been appointed. I only said that
the intention was to appoint them, as
soon as we are able to get suitable
officers first at Bombay and Calcutta
and then at Madras.

Mr. Speaker: Next duectlon.

Pay CoMMISSION

*4201. Shrimati Jayashri: (a) Will
the Minister of Home Affairs be pleas-
ed to state if, as a result of the report
of the Central Pay Commission, all
Central Class I officers have been plac-
ﬂ o;x a permanent basis in all Minjs-
ries?

(b) If not. which are the Ministries
in which all such officers have not
been permanently appointed and what
is the number of such officers?

(c) Is it a fact that for purposes of
promotion the seniority of employees
fs sometimes disregarded?

The Minister of Home Affatrs (Shri
Rajagopalachari): (a) and (b). The
hon. Member presumably has in mind
paragraph 132 of the Central Pay
Commission’s Report. The Commis-
sion did not, and indeed could not
have taken the responsibility of re-
commending that all Central Class I
officers in all the Ministries should be
made permanent. The Central Secre-
tariat Service (Re-organisation and
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Re-inforcement) Scheme is designed
to place as many posts as possible on
a permanent footing and to confirm
against such posts temporary officers
who are found suitable. Some tem-
porary posts have to be created from
time to time to cope with temporary
increases in Government's activities
and new activities of a temporary
nature that may be undertaken. There
must, therefore, be a certain number
of temporary Class I officers in all the
Ministries.

(c) Seniority is only one of the con-
siderations in the matter of making
promotions which have always to be
{)niﬁ?e on the basis of merit and suita-

Y.

Shrimati Jayashri: May I know how
many of these temporary Class I
officers of the Central Government
have been in continuous service since
before the war, during the war, before
the Partition and after the Partition?

Shri Rajagopalachari: For such a
new kind of analysis, I should like to
have notice.

Shrimati Jayashri: May I know why

such a large number is maintained on-

a temporary basis?

Shri Rajagopalachari: There has
been during the war a certain amount
of increase in the strength; but, as
many as possible have been put on a
permanent basis as I have already
explained. We cannot simply make
the posts permanent for the sake of
those who were in office temporarily
during the time of the war.

Prof. K. T. Shah: What is the total
number of such officers now serving
on a temporary basis?

Shri Rajagopalachari: In any parti-
cular Class? If the hon. Member
gives notice......... “

Prof. K. T. Shah: Class I.

Shri Rajagopalachari: I would glad-
ly give the number, if I get notice.

Prof. K. T. Shah: Serving on a tem-
orary basis provides experience.
s it make a qualification for being
absorbed permanently if and when
opportunity arises?

SInl"l Rajagopalachari: Most certain-
ly, Sir. Any efficiency and experience
that have been obtained will be made
use of without prejudice to those who
a{e anxiously waiting to bhe adopted
also.

Shri T. N. Singh: Has any check up
been made whether many of these
temporary officers are not likely to be
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absorbed in the near future and if so,
any efforts are being made to ask
them to resettle themselves else-
where?

Shri Rajagopalachari: As soon as
their classification is over, they are
taken from time to time into the per-
manent service. The officers concern-
ed know very well whether they have
prospects or not. Those who are un-
qualified know very well their difficul-
ties.

Shri Rathnaswamy: May I know to
what extent Government have given
Lffect to the recommendations made
by the Pay Commission particularly
in regard to raising the age of retire-
ment from 55 to 58 years?

Shri Rajagopalachari: Most of the
recommendations are being given
effect to with as much speed as possi-
ble. As to the punishment of old men,
that also is very briskly taken in hand.

Mr. Speaker: Next question.

RESERVATIONS IN SERVICES FOR
BACKWARD CLASSES

*4292. Shri P. Basi Reddi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have pro-
vided for reservation in Central Ser-
vices in respect or agy “Sackward
classes other than the Scheduled
Castes; and

(b) if not, the reasons therefor?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). Reser-
vation has been provided at present
in respect only of Scheduled Castes
and Scheduled Tribes. Except in this
respect, Government does not feel free
under the Constitution to reserve any
posts community-wise or sub-commu-
nity-wise. Advancement of any back-
ward people may probably lie in
directions other than the reservation
of some Government posts which
would benefit only a few lucky mem-
bers of ‘such groups. :

Shri P. Basi Reddi: Has the Com-
mission - contemplated under Article
ggo of the Constitution been appoint-

?

Shri Rajagopalacharl: Not yet.

Shri P. 8. Basi Reddl: When is the
Commission likely to be appointed?

Shri Rajagopalachari: The Commis-
sion will be appointed with as much
expedition as possible. I cannot give
the time, on behalf of the President.
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Shri Barman: Have the Government
any responsibility, supervisory or
otherwise to see that the State Gov-
ernments also follow the recommenda-
tions of the Constitution regarding
reservation in the services for Sche-
duled Castes in their States?

Shri Rajagopalachari: If the hon.
Member is referring to the Directive
Principles embodied in some of the
Articles of the Constitution, the Gov-
ernment of India has every responsi-
bility, and intends to carry it out to
see that the States follow them with
as much zeal as the Union Govern-

ment. There has been already reser-.

vation for the Scheduled Castes and
Scheduled Tribes. As regards back-
ward classes, as they are called, the
position has to wait because the Com-
mission’s report may be very helpful
in the matter when it is appointed and
takes up the work.

Shri P. Basi Reddi: Have the Gov-
ernment prepared a list of the back-
ward classes in the country?

Shri Rajagopalachari: It is a ques-
tion whether ‘backward classes’ means
a list of castes and sub-castes or
whether we should adopt any other
system of -classification. The phrase
‘backward classes’ is, I take it, more
general than what hon. Members
;rixean by tribes, castes and communi-

es.

Shri Barman: Will the Government
be pleased to enquire whether the Gov-
ernment of West Bengal have with-
drawn reservation in services since
1948 by their Finance Department
notification, and whether there is
great dissatisfaction on that account?

Shri Rajagopalachari: I am afraid
the question can better be answered
usefully by the West Bengal Govern-

ment.

Mr. Speaker: We proceed to the
next question.

MeDpICAL SERVICES OF ARMED FORCES

*4295. Dr. M. M. Das: (a) W'l the
Minister of Defence be pleased to state
how many different scales of pay exist
today for the officers of the same
cadre in the Medical Services of the
Armed Forces?

(b) What are the reasons for not
bringing all these different scales of
pay under one single scale of pay for
all th~ medical officers of the Armed
Forces?

(c) What is the total number of the
old I. M. S. officers still serving in the
Defence Forces?
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(d) How many of the Indian I. M. S.
officers get overseas allowance even
when serving in India?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a)
There are four different scales of pay
applicable to officers of the following
categories:

(i) Pre-war regular I.M.S. officers
llagg'?inted before 1st April,

(ii) Pre-war rcgular I1.M.S. officers
appointed on or after 1st

. April, 1937,
(ili) Post-war regular AMC.
officers, includi - officers

granted Short Service Regular
Commissions; and

(iv) Emergency . Commissioned
ficers  holding licentiate
gualiﬂcations and continuing
in A.M.C. pending release.

(b) Officers of categories (a) (i)
and (ii) were recruited under different
conditions of service, and Government
have guaranteed protection to them
by respecting their old terms and con-
ditions. Licentiate Medical Officers
were recruited as a war-time emer-
gency measure and were given a
different pay scale as compared to’
those holding graduate medical quali-
fications. As they are now in a wast-
-ing category, it was decided to con-
tinue them on the war-time scale of
pay. It is thus not possible to bring
all these officers on a single uniform
pay code. .

(c) 83.
(d) None.

_ Dr. M. M. Das: The hon. Minister
in his reply has said that there are
four special different grades. May I
know whether the medical men from
the Anglo-Indian community, who
were taught under a special standard
and have been given special scales of
pay, are included in these?

Major-General Himatsinhji: They
come automatically under the various
scoles as I have read out before. There
1s no separate grade for Anglo-Indians
in the Army Medical Corps.

Dr. M. M. Das: May I know whether
the changes that were made by the
Lee Commission in the old I.M.S.
cadre are still in force?

Major-General Himatsinhjl: Before
1919, there were special allowances
called Overseas Allowance, for what
are known as King’s Commissioned
Omcers_. As a result of the recom-
mendations of the Lee Commission,
they were stopped with eflect from 1st
i)anuary. 1919, They are no more in
orce. :
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Dr. M. M. Das: May I know whether
the Indian I.M.S. officers who were
recruited before the Lee Commission
are entitled to overseas allowances
even when they serve in this country?

Major-General Himatsinhji: No, Sir.
That has been stopped in 1919, There
are only two officers of that category
now. Both these officers draw the
consolidated pay fixed for their res-
pective appointments. Therefore, the
question does not arise.

Dr. M. M. Das: May I know what
is the highest and lowest grade of tFay
in these four different groups mention-
ed by the hon. Minister and when
they came into force?

Major-General -Himatsinhji: The
new scale pay code came into force
since July, 1947. In categories III and
1V, ie, in AMC. and Licentiate
“Officers Grades, there will be no
officer above the rank of Lieutenant-
Colonel. Therefore, I will give the
scale of Pay per month of the lowest
rank, i.e., Lieutenant and the highest
rank, i.e. Lieutenant-Colonel only. for
purposes of comparison:

IMS. AMO. Lioentiates
Pre- Post.
1087 1987
Lieutenant 400 to 480/- 480/~
R, 800/- 480/- according
to number
of years
servioe.
Lieutenant-
Colonel, 1,100/-to 1.400/- 1,350/.
Re, 1.500/- 1,360/ aocordin
to number
of years
servioe,

Dr. M. M. Das: From the reply
given, it seems there are two different
rades in the I.M.S. I would like to
now how many officers belong to
each grade?

Major-General Himatsinhji: I would
not like to give the total number of
IM.S. Officers in the army. In the
first category there are 53. In the
Licentiates grade (category IV) there
are 311, and the rest of the officers
are in category II and III.

ADMINISTRATION OF ANDAMANS

*4296. Shri Krishnanand Ral: (a)
Will the Minister of Home Affairs be
pleased to state what is the amount
of expenditure that Government incur
annually on the administration of
Andamans?

(b) Are recruitments made from the
loca! residents in the Administrative
Services?
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(c).. What is the relative numerical
strength of the local residents in Gov-
ernment Administrative Services and is
there any local resident in the officer’s.
grade?

The Minister of Home Affairs (Shri
Rajagopalachari);: (a) The expendi-
ture during the last three years was,
as follows:

Rs.
(§) 1948-49 99- 53 lakhs (Aotual)
(%) 1049.50 118 75 lakhs (Actual)
(66) 1950-51 125° 26 lakh+ (Revised

estimates)

(b) To the extent that suitable
candidates are available, persons are
recruited from among those who now
live there.

(c) As far as I could gather, locally
recruited staff as counted in August,
1950 were 1,055, number recruited
from the mainland was 520. One local
resident holds gazetted rank.

Shri Krishnanand Rai: May I know
whether any demand has been made
by the local residents of Andamans to
be associated in the administration
there, and if so, whether Government
propose to set up some Advisory Com-
mittee with the Chief Commissioner?

Shri Rajagopalachari: Apart from
the demand—of which I am not aware
—as I have already stated, one local
resident holds a gazetted rank out of
the 40 posts of gazetted officers there.
And out of a total staff of 1,065 nearly
500 are from the local residents. The
total local population in Andamans
is 16,500.

Shri Krishnanand Rai: Do Govern-
ment propose to set up any Advisory
Council of the local residents with the
Chief Commissioner for Andamans?

Shri Rajagopalachari: The Chief
Commissioner there, as I said, is
assisted by about 40 gazetted officers.
As to whether there should be any
Advisory Council of the local resi-
dents—and all of them are not the
original inhabitants of the islands, but
most of them are from those who had
gone from the mainland sometime
ago—that will be a matter for -con-
sideration along with questions relat-
ing to other Class C States.

Shri Dwivedi: Sir. may I know......
Mr, Speaker: No more time need be

spent on this question. I go to the
next. .
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BEGGARS (b) Motor ... Rs, 1,049-22
7. Shei Rai Spirit. lakhs.
*4297. § Krishnanand s Will
the Minister of Home Affairs be Jute - Rs. 2,388-80
pleased to state: x:;“f“’ lakhs.

(a) whether figures have been com-
piied in the census of 1951 about the
number of beggars in India;

(b) if so, what is their total strength
nt present in the country and in which
State and region of the country they
abound in number; and

(¢) whether Government are consi-
dering any proposal at present to outl-
law and abolish beggary in India and
{0. provide them with work?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b), The
results of the 19851 census are being
tabulated. Information regarding the
number of beggars and vagrants in
India will be published after the tabu-
lation has been completed.

(¢c) No, Sir. ‘Outlawing’ is legally
easy but ‘abolishing’ is beset with
great difficulty. I have no doubt the
problem will be taken up in due
course.

Thakur Lal Singh: Was any differ-
ence made between ‘beggars” and
“hermits” when collecting the census
figures? R

Mr. Speaker: Order, order.
Customs DUTIES

*4298. Shri Sidhva: (a) Wil the
Minister of Finance be pleased to
state on what commodity the highest
amount of customs duty was realised
during 19507

(b) What was the total amount re-
covered as duty on such commodity?

(¢) On what commodity the lowest

 customs duty was recovered?

_a

The Minister of State for Finance
(Shri Tyagi): I am sorry my hon.
friend has asked figures relating to
the calendar year. I have ch
over to the financial year and if he
has no objection, I shall give the
figures for the financial year.

Shri Sidhva: All right.

Shri Tyagi: The highest amount of
customs duty was realised from the

following commodities in the year
1950-1951:
(a) Imports

(during ... Motor

1080-51). Spirit.

Exports

(durin Jute

1950-51).

Manufac-
ures.

(c) Imports.—Not readily avail-
able, but “boots and shoes"
is one of the items which
brought in very little revenue
—only Rs. 8,000
Exports.—Rice, with the
smallest amount of revenue,
to the tune of nearly
Rs. 1,000

Shri Sidhva: How does the duty
realised on petrol during the year
compare with that realised during the
previous year, 1949-50?

Shri Tyagi: For motor spirit in
1949-1950, it was Rs. 14,08,95,000; and
in the previous year it was
Rs. 9,66,66,000.

Shri Sidhva: Was this difference
hetween Rs. 9 crores and Rs. 14 crores
due to the increase in the rate of the
duty or due to the increase in the
quantity of petrol imported?

Shri Tyagl: I think it is more due
to the increase in the quantity.

.Shri Hussain Imam: Will the hon.
Minister enlighten the House on the
ad-valorem incidence of the duty on
these two items?

Shri Tyagi: Sir, it will take a lot
of time to calculate that.

Shri A, C. Guha: What is the export
duty realised from jute goods in the
previous years?

Shri Tyagi: In the year 1951........

Mr. Speaker: The hon. Member
wants the figure for the year 1949-50

Shri Tyagi: The collections for the
two years have been Rs. 6,34,96,000
for 1948-1949 and Rs. 8,76,67,000 for
the year 1949-1850.

Shri A. C. Guba: What is the quan-
tity of jute goods exported during the
year 1950-19581?7 Was it less. than in
the previous year and if so by how
much less was it?

Shri Tyagl: Sir, I would require
notice to collect these figures.

Shri Sidhva: What is the total
realised as customs duty for the finan-
cial year 1950-51?

Shri Tyagl: The total customs reve-
nue for 1 was Rs. 125,01,00,000.
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For 1949-50 it was Rs. 125,22,00,000
and in 1850-51 it was Rs. 155,68,00,000.

HIGHER TECHNICAL INSTITUTION AT
KuRLa

*4299. Shri 8, C. Samanta: Will the
Minister of Education be pleased to
state how far has the scheme for the
establishment of a Higyer Technicas
Institution at Kurla progressed?

The Minister of Communications
(Shri Kidwai): Due to financial strin-
gency, it has not been possible to make
a beginning with this project.

Shri 8. C. Samanta: May I know
whether it has been finally settled
that the site will be located at Kurla?

Shri Kidwai: The choice lies bet-
ween Kurla and Thana.

Shri 8, C. Samanta: May 1 know
how much sum has been set apart for
the preliminary work in this year?

Shri Kidwai: No sum has been set
apart in this year.

Shri 8. C. S8amanta: When do Gov-
erm;\ent expect to opgn the Institu-
tion .

Shri Kidwai: There is a proposal
not to proceed with this scheme in the
next flve years. That is under con-
sideration. :

Dr. Deshmukh: What is the expen-
diture so far incurred on the scheme?

Shri Kidwai: I don't think any ex-
penditure has been incurred on this
scheme.

RESEARCHES IN TECHNOLOGICAL
DEVELOPMENT ESTABLISHMENTS

*4300. Shri §. N. Das: (a) Will the
Minister of Defence be pleased to
state whether any results of the re-

searches achieved at the different
technological development establish-
ments of thre Army, Navy and Air

Force have been utilised for civilian
use?

(b) Out of the various technological
researches, how many have been
brought under Patent?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a)
Yes. Although research and techni-
cal development work carried out in
the Defence Technical Establishments
and Laboratories is directed to the
solution of Defence problems, the
results of the investigations are
many cases made available to the
Civil Departments and State Govern-
ments, industry and general public
through various ch .

(b) 10, during the last two years.
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Shri S. N. Das: May 1 know whether
there is any organisation which acts
like a clearing house or co-ordinating
agency to co-ordinate the various re-
searches made in the various develop-
ment establishments both in Military
and Civil Departments?

Major-General Himatsinhji: Yes,
Sir. In the Military, the three Ser-
vices have close co-ordination and the
policy laid down is under the control
of the Central Committee, As far as
the Armed Forces and the Civil are
concerned, we have a Scientific Re-
search Organisation, just established
in the Defence Department and it
works in close co-operation with the
civil authorities.

Shri S. N. Das: May I know whether
there was any organization which acts
like a clearing House between the
various development institutes run by
the Military—a sort of Information
Bureau?

Major-General Himatsinhji: The
Scientific Research Organization acts
like the clearing house.

Shri Kamath: May I know which
particular results of the researches
made at the various Technological In-
stitutes of the Armed Forces have so
far been made available to Industry?

Major-General Himatsinhji: 1 have
not got .the detailed information here.
I can however give the following
instances:

textiles, paints, oils and varnishes,
lubricants, greases and petro-
leum products, timber and
plywood, crockery and glass-
ware, general metal stores,
chemicals and footwear and
leather goods.

Shri Kamath: Is . there any co-
ordinating machinery between the
Armed Forces Technological Insti-
tutes and the Industrial Institutes?

Mr. Speaker: He has stated that.

Shri S. N. Das: Sir, the Minister
sald that 10 researches have been
brought under Patent. May I know
the names of those cases and the
policy behind it?

Major-General Himatsinhji: Results
of research and technical development
are often patented in those cases
where protection to Government in-
terests by means of such patents is
considered advisable and where the
patenting can be done without pre-
judice to military security. The ten
inventions in respect of which patents
have already been grunted are:

(1) Optical instruments for use
in tropical climates.
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{2) Manufacture of dry electric
batteries of an improvea
type.

(3) Manufacture of inert electric
batteries of a new type.

(4) An improved kind of tone
transformer.

(5) Manufacture and assembly of
different types of improvea
electric cells.

(6) A self-pressurising design of
stove.

(7) A new design of oil fed
cooker.

(8) An improved composition ot
waterproof abrasive cloth.

(9) A new kind of signalling
device.

(10) A design of ammunition for
training purposes.

Dr. Deshmukh: May I know in what
particulars the researches have been
fruitful so far as improvement of foot-
wear is concerned and how the indus-
try has benefited?

Major-General Himatsinhji: I don’t
have the details of footwear research.
But, I believe it concerns research of
what type of footwear are best in cold
weather, or snow or in hot weather
and what is the effect of climate on
the wearers.

UNIVERSITY COMMISSION

*4301. Shri 8. N. Das: (a) Will the
Minister of Education be pleased to
state which of the various recom-
mendations made by the University
Commission regarding agricultural
education have been implemented or
are proposed to be implemented by
the Government of India?

(b) What steps have so far been
taken by the Government of India to
introduce the study of agriculture in
primary, secondary and higher edu-
cation in Part ‘C’ States?

The Minister of Commaunications
(Shri Kidwal): (a) Most of the re-
rommendations of the University
Commission regarding agricultural
education concern State Governments.
":Il‘1heir attention has been drawn to

em,

So far as the Central Government
is concerned the matters are still
under consideration.

(b) The information is being col-
lected and will be laid on the Table
of the House in due course.

Shri 8. N. Das: May I know whether
agricultural education is being recog-
nized by Government as a major
national issue?

160 P.S.D.
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Shri Kidwal: 1 think the hon. Mem-
ber realizes that more and more im-
portance is being attached to agricul-
tural education.

Shri 8. N. Das: May I know the
number of agriculture institutes that
have been started after 1947?

Shri Kidwai: I require notice of
that.

Dr, Deshmukh: Is it not a fact that
Government have accepted the recom-
mendations so far as the establish-
ment of a rural University is concern-
ed, and if so, what encouragement do
Government propose to give to it?

Shri Kidwai: This question refers
only to agricultural education. I have
stated that it concerns mostly the
State Governments and their attention
has been drawn to it and their pro-
posals are awaited.

o % weae fous o
wowfer w1 Igawm

*¥303 Wt wimg : waT sefrw
waTen awt dwfre e St Oy
waR W T &G e\ g J
TRy ® awx fad o fafier
afedi A wfae oe SunaY &
o ¥ ow fage of\r I &R
war fawrf wvawfy gfawmil ®) s
@ & W ¥ fedt  gwTC W
FTEWT sy quieres wnd feqr ¢
qar wr§ gomT darc A g ?
EXPLOITATION Or WATERS IN BASTER

DisTRICT OF MADHYA PRADESK

[4303. Shri Jangde: Will the Minis-
ter of Natural Resources and Scleatific
Research be pleased to state whether
the Government of India have oarried
out any investigations and survey in
the Baster District of Madhya Pr

or prepared a plan to exploit
waters of the various rivers or natural
waterfalls for purposes of generating
electricity and providing facilities of
irrigation?]

srefew worew  war  dynfre
syete st (oft off e ) : oY

[The Minister of Natural Resources
and Scientiic Research (Shri S8rt
Prakass): No, Sir.]
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ot wing : s AT sfew
(Skri Jamgde: Will the hon. Minis-
{er of Natural Resourges............ ]

Mr. Speaker: I think it will be
better if he puts these questions
orally.

oft wivg : AT STRfaE SwTeT
war dwifas saNm AN TEEIAR
fr o oy & o & f6 agdQ
afeai o x@ fod & agdr €
Id ¥ wEw a7 ve-fagy
ufwr X fawrf & qrem e §

W afe gt @ s ag g
are fay ey aft feerd om awedfi ?

[Shri Jangde: Will the Minister of
Natural Resources and Scientific Re-
search be pleased to state whether it
is a fact that the Government of
Madras have harnessed the various
rivers flowing in the Baster district
for generating electricity and for
irrigation purposes, and if so, whether
these facilities cannot be. provided
to the Baster district as well?]

oft oft wwTw : ¥EE gEIw § AT
ST AT ¥ FYENTH AdE @ Y
¥ foar war ot &l 99 FAEWH
¥ag qur @ w1 f& ggi wTey
gn § fawy fs 2w o7 g o™
B wwar § 1 9O wsw wdw A
FIETC 7 (@ ATA® W) T agrAr
A W | W SO qg v

vufiry o< fxgr v & a® A &vw
aff ¢ femme & o€ QA Qo
&t fradt e sl axey wot w
@ ¥

[Shri Sri Prakasa: In this connec-
tion preliminary survey was conduct-
ed during 1947 and it was found that
the area contained many resources
which could be utilised for the deve-
lopment of the country. But the
Madhya Pradesh Government did not
show any desire to pursue the matter
any further. Therefore, this matter
has been postponed. It is not true
that the Government of Madras have
prepared any such scheme about which

the hon. mber has made this refer-
ence.]
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ot whiE : T AAAE JAT ad-
wrad fs wax fa¥ @ frad a©-
wara § 2

[Shri Jangde: Will the hon. Minis-
ter please state as to how many water-
falls are there in the Baster district?]

sft ot e : & F & wH A~
dgum € fear § AR W@ xEw
ST A g )

[Shri Sri Prakasa: I have not made
any survey of that place and there-
fore, I have no knowledge about it.]

PANCHET Dam

*4304. Shri Kshudiram Mahata: Will
the Minister of Natural Resources and
Scientific Research be pleased to state
whether the preliminary works for the
construction of Panchet Dam (D.V.C.)
have been completed and if not, at
what stage they are?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): The preliminary works
have not yet been completed. So far
4 miles of metalled and 8 miles of
kutcha roads have been constructed;
36 buildings and 8 culverts have been
completed; 3,725 Running Feet of
drilling work has been done and some
preliéninary drawings have been pre-
pared.

Shri Kshudiram Mahata: May I
know whether the work is progres-
sing according to the schedule?

Shri Sri Prakasa: As the House is
aware, the whole problem has been
under the most careful scrutiny of the
Ministry and as far as is possible we
are proceeding to scheduled time.
But I cannot promise that we shall be
able to keep it up because the prob-
lem of Panchet Hill is particularly
difficult.

Shri Shiva Rao: May 1 know
whether project estimates have been
received by my hon. friend with re-
gard to this particular scheme?

Shri Sri Prakasa: Yes, Sir. A pro-
ject report based on preliminary
designs has been received and is
under examination at the Centre.

Shri B. K. Das: May I know what
has been the total expenditure upta
the present time in this scheme?
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Shri Sri Prakasa: If the hon. Mem-
ber wants separate figures for the
different parts of the scheme, I fear
I cannot give them.

Shri Shiva Rao: May I ask at what
stage my hon. friend's proposal is for
the expansion of the Board of Con-
sultants?

Shri Sri Prakasa: At the last Inter-
State Conference this matter was
considered and we have already taken
decisions as regards the Board of
Consultants by adding some Indian
Engineers on it.

DRruGs (IMPORT LICENCE)

*4305. Shri A. C. Guha: (a) Will the
Minister of Health be pleased to state
whether it is a fact that certain drugs
which have beeh placed in the O.G.L.
by the Controller of Imports, still re-
quire an import licence from the
Drugs Controller?

(b) If so, why and what are the
drugs so controlled?

The Minister of Communications
(Shri Kidwai): (a) and (b): No im-
port licence under the Import Trade
Control Regulations is required in
respect of the drugs placed in the
O.G.L. Under Rule 23 of the Drugs
Rules issued under the Drugs Act,
1940, however, an import licence from
the Drugs Controller (India) is re-
quired for the import of any biologi-
cal or other special product specifiea
in Schedule C or C(I) to those Rules.
The purpose of this licence is to en-
sure compliance, on the part of the
importer, with the provisions of the
Drugs Act and the Rules relating to
labelling, standards, etc., and is, there-
fore, entirely different from that of a
licence issued under the Import Trade
Control  Regulations. An  import
licence under the Drugs Rules in res-
pect of Schedule C and C(I) of the
Drugs is required i ve of
whether the Import Trade Control
Regulations impose any restrictions or
not in regard to the import of these
items. A copy of Schedules C and
C(I) to the Drugs Rules is laid on the
Table. [See Appendix XXV, an-
nexure No. 36.]

Shri A. C. Guha: May I know if this
control by the Controller of Drugs is
intended mainly for qualitative pur-
poses or for quantitative restriction
also?

Shri Kidwal: There is no restriction
on the quantity. He has ohly to en-
sure that all the provisions of the
Drugs Act are complied with.

Shri A. C. Gubha: What are the
names of the particular kinds of medi-
cines which reguire a licence?
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Shri Kidwai: A statement has been
laid on the Table which gives the
names of all the drugs.

- COST OF ADVERTISEMENTS

*4306. Prof. K. T. Shah: (a) Will the
Minister of Home Affairs be pleased
to state the total cost of advertising
incurred by his Ministry in the years
1948-49, 1949-80, 1950-51, for which
Government had to make payments
inter-departmentally and also state the
cost of Government Gazettes, in con-
nection with Home  Ministry's
notifications?

(b) What was the total cost of
periodical publications {issued by his
Ministry during the same period as
also of the Tourist Information Bureau?

(c) What was the total of charges,
if any, during the above period for
exhibiting public notices issued by the
Ministry?

The Minister of Home Affairs (Shri

hari): (a) The Ministry of

Home Affairs have not incurred any

expenditure for which payments are
made inter-departmentalg.

This Ministry do not have to bear
the cost of notifications published in
the Gazettes.

(b) NilL

(c) A sum of Rs. 53,606 was paid
during 1948-49 for advertisements in
newspapers in connection with the
Special Recruitment Board. In 1949-
50 on the same account a sum of
Rs. 3,401 was spent. In 1950-51 nil.

No charges were incurred for ex-
hibiting public notices.

Prof. K. T. Shah: May I know
whether the cost of advertising in
newspapers is incurred for each
separate advertisement or is it the
practice to buy space, say so many
thousands of inches, from newspapers
for that purpose?

Shri Rajagopalachari: The question
may be put to another Department.
As I have already said I have answer-
ed on behalf of the Home Ministry.
The only establishment in which the
Home Ministry is concerned, which
uses advertisements, is the Union
Public Service Commission. They do
a great deal of advertising amounting
to 2§ lakhs on the average each year.
If the information is required for all
Ministries and as to how this is done
I would ask the hon. Member to put
a different question.

Prof. K. T. Shah: My question re-
lated only to the Home Ministry and
the question i3 on a matter of fact,
whether they pay for each advertise-
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ment as inserted in the newspapers
separately or whether they buy a total
number of inches, say 20 or 40
thousand inches, during the year.

Shri Rajagopalachari: I shall make
enquiries and answer this with re-
gard to the U.PS.C. expenditure.
The hon. Member will see that really
there is no expenditure by way of
advertisements now in the Home
Ministry.

Shri A. C. Guha: Is the expenditure
on advertisement incurred by the
U.P.S.C. charged to the Department
concerned or is the entire cost borne
by the Home Ministry?

Shri Rajagopalachari: I shall find
out.

Prof. K. T. Shah: I wanted to know
whether the notifications issued by
the Home Ministry in the Gazette are
made freely or any pro forma entry
is made in the account of the Home
Ministry for the insertion and publi-
cation of these notices.

Mr. Speaker: He has already repli-
ed that they have not to pay for the
insertions in the Gazette.

Shrl Rajagopalachari: The Home
Ministry does not bear the cost of the
notifications in the Gazette. We are
not incurring any expenditure except
that last year we did incur some ex-
mditure on account of the Special

ruitment Board and this year it is
nil. I do not know what else he
wants.

Mr. Speaker: That was the question
CONFERENCE OF LETTERS

*4308. Dr. Deshmukh: (a) Will the
Minister of Education be pleased to
state how many States sent their rep-
resentatives to the Conference of
Letters held in Delhi on the 15th
March, 1951?

(b) Which of the resolutions are
proposed to be given effect to during
the year 1951-52, and at what cost?

The Minister of Communications
(Shri Kidwal): (a) 18 States,

(o) The resolutions have not been
finalised yet. They have been circu-
lated for comments to the delegates
who attended the Conference. ey
will then be examined by Government
and necessary action will be taken as
and when possible.

Dr. Deshmukh: Is it a fact that the
Conference has recommended the
establishment of an Academy of
Letters?
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Shri Kidwal: Yes.

Dr. Deshmukh: Does Government
propose to set apart any amount for
the starting of this Academy?

Shri Kidwal: As I have said the
resolutions in their final form have
not yet reached the Government.
Only when they are received can Gov-
ernment consider them.

ADULTERATION OF Foop Acr

*4309, Shri Sidhva: (a) Will the
Minister of Health be pleased to state
whether as promised, legislation to
prevent adulteration of food will be
introduced in this session?

(b) Have the opinions of States Gov-
ernments been received?

(c) If so, what are their main
suggestions?

(d) What is the cause of the delay
in introducing the Bill?

The Minister of Communications
(Shri Kidwai): (a) No such promise
was made. The only promise made
was that an endeavour would be made
to bring a draft bill before the House
as quickly as possible.

(b) and (c). 11 State Governments
have so far sent their replies. A
statement containing their views is
laid on the Table of the House. [See
Appendix XXV, annexure No. 37.]

(d) Government are awaiting the
views of all State Governments on the
draft bill.

Shri Sidhva: May I know whether
in the draft Bill the authority for the
operation of the various clauses is
vested in the local bodies or in some
special authority?

Mr. Speaker: That would be antici-
pating the provisions of the Bill.

Shri Sidhva: The Bill has already
been circulated.

Mr. BSpeaker: Then he knows the
provisions.

Shri Sidhva: From the statement he
has given I do not find the informa-
tion. I want to know what is correct,
whether under the Bill circulated the
authority is vested in local bodies or
some special authority.

Mr. Speaker: Order, order. If it is
a matter of interpretation of some
written document, the best course is
to refer to the document itself.

Shri Sidhva: In the list the number
of States that have been consulted has
been1 given but this information is not
given.
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Mr. Speaker: He can get the infor-
mation later.

Shri Sidhva: How to get the infor-
mation?

Mr. Speaker: That is a perpetual
question, which I cannot answer.

Shri Sidhva: If we were to seek
information by way of letters we need
not come to the House.

Mr. Speaker: The hon. Member
wants to have, by way of reply to a
supplementary  question, all the
various opinions of State Govern-
ments in connection with this subject.
How is it possible?

Shri Sidhva: I only wanted the
main provision.

Mr. Speaker: I am sure it is bound
to be a very elaborate reply as it re-
lates to the replies of all State Gov-
ernments on the question of food
adulteration. That means a long
lecture.

Shri Hussain Imam: When was the
statement made in the House that the
Bill will be introduced as soon as
possible?

Mr. Speaker: He may refer to the
proceedings of the House.

OVERSEAS SCHOLARSHIPS SCHEME

*4310. Shri P. Basi Reddi: Will the
Minister of Education be pleased to
state:

(a) whether Government have taken
a decision regarding the number of
scholars to be sent abroad during 1951-
52 under the Modifiled Overseas
Scholarships Scheme?

(b) it so, the number decided upon
by Government; and

(c) when the selection of scholars
will be made?
. The Minister of Communications
(Shri Kidwal): (a) No, the matter is
under consideration of Government.

(b) and (c). Do not arise.

Shri P. Basi Reddi: What is the
total number of scholars to be sent
abroad?

Shri Kidwal: In reply to 1Qart (a)
of the question I have said No. The
matter is under the consideration of
the Government.

RE-ORGANISATION OF CENTRAL BUREAU
or EpucATiON

. . Shri P. Basi Reddi: Will the
Mln‘iﬂelr of Education be pleased to
state:

(a) the objects of the re-organizat!c-
of the Central Bureau of el
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into a new Division known as ‘The
Bureau and Development Division’; and

(b) the financial effect of the re-
organisa‘ion?

The Minister of Communications
(Shri Kidwal): (a) The function of
the Central Bureau of Education fis
collection, analysis and distribution of
educational  information pertaining
not only to India but to foreign coun-
tries also. This information is need-
ed in the formulation of educational
plans and to effect necessary reforms.
There is thus a close link between
educational planning and development
on the one hand and educational data
and statistics on the other.

Previous to the present re-organi-
sation the Bureau was only one section
in a Division of six sections; and the
Development and Planning Section
was one unit in another Division of
four sections. These Divisions were

in charge of Deputy Educational
Advisers.

Both these services: information
and planning and development had to
be strengthened in order to enable
this Ministry to fulfil the functions of
co-ordination, stimulus and reform
:.lntrusted to it by the new Constitu-

on.

If these two functions had been
kept separate, the two Divisions con-
cerned would have become over-
burdened and the result would not
have been satisfactory.

In order, therefore, to make work
regarding planning and development
and the collation and collec-
tion of information more effec-
tive, this new Division called the
“Bureau and Development Division™
has been formed. The importance of
the work which entails examination
of proposals for development from
States and advice and co-operation
hetween the Centre and the States
required that an Officer of the status
of a Joint Educational Adviser should
be put in charge.

(b) Rs. 13,600 per annum approxi-
mately.

Shri P. Basi Reddi: When was the
reorganisation scheme given effect to
finally?

g Shri Kidwal: It is in existence to-
ay.

Shri P. Basi Reddl: But when wag it
brought about?
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Shri Kidwal: About the actual date
of implementation of the scheme I
would require notice.

Shri P. Basi Reddi: Why was the
matter not allowed to lie over for
consideration of the Estimates Com-
mittee?

Shri Kidwal: I think every proce-
dure must have been followed before
the scheme was implemented.

MEDIUM OF INSTRUCTION

*4312. Shri 8. C. Samanta: (a) Will
the Minister of Education be pleused
to refer to the answer given to my
Starred Question No. 593, asked on
the lst March, 1950 regarding medium
of instruction in educational Insti-
tutions and state how the 16 com-
plaints from individuals and 45 com-
plaints from Associations have been
dealt with (separately)?

(b) Have any fresh complaints been
received since then and it so, how
have they also been dealt with?

The Minister of Communications
(Shri Kidwai): (a) The complaints
were referred to the State Govern-
ments concerned.

(b) 32 fresh complaints have been
received since, 18 from individuals and
14 from Associations. These were
also referred to the States concerned
for necessary action in the light of
the resolution passed at the Education
Ministers’ Conference in August,
1949.

Shri 8. C. Samanta: Is Government
satisfled with the steps taken by the
various State Governments?

Shri Kidwai: I hope the hon. Mem-
ber realises that the States are auto-
nomous in these matters. All that
the Central Government can do is to
refer those complaints to them and to
draw their attention to those com-
plaints.

UNESCO COURIER

*4315. Shri Sanjivayya: Will the
Minister of Education be pleased to
state:

(a) whether Government have taken
any decision with regard to the pub-
lishing of UNESCO Courier in the
more important languages of the Coun-
try: anl

(b) it so, from when and in what
languages will it be published?

The Minister of Communications
(Shri Kidwal): (a) and (b). Govern-
ment of India are .consldenng the
question of publishing an Indian
Edition of CO Courier in Hindi.
No decision has yet been reached.
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SiroLa ART COLLECTION

*4316. Shri Sanmjivayya: Will the
Minister of Education be pleased to
state:

(a) whether the Government of
India have decided to purchase the
“Sirola Art Collection” which consists
of more than a thousand paintings of
Rajput period; and

(b) if so, at what cost?

The Minister of Communications
(8hri Kidwal): (a) Government have
already purchased the Collection.

(b) For Rs. 25,000 (Rupees twenty-
five thousand).

Shri Sanjivayya: What is the pur-
pose? Is it to keep these paintings
in any national museum?

Shri Kidwal: Yes, that is the pur-
pose.

Shri Sidhva: May I know from
:rd};om these paintings were purchas-

Shri Kidwai: I am not able to
answer that question.

MEDICAL TREATMENT OF MINISTERS

*4317. Shri Kamath: Will the Minis-
ter of Home Affairs be pleased to state:

(a) the expenditure incurred by
Government on the medical treatment
in India and abroad, of Cabinet
Ministers, Ministers of State and
Deputy Ministers, during each of the

years 1948-49, 1949-50 and 1950-51,
giving figures separately for each
Minister: and

(b) whether adequate medical
facilities were not available iu India
itself, in the cases of those who had

to go abroad?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b): I am
sorry the required information is
being collected and will be laid on the
Table of the House in due course, but
if a question is asked about myself, 1
can answer straightaway.

Shri Kamath: May I, Sir, ask
whether any fixed policy or principle
is followed in the matter of medical
treatment for ailing Ministers?

Shri Rajagopalachari: There is no
separate policy, Sir. They are given
the same concessions as other Gov-
ernment servants. Less than that, I
understand. But am sorry MTr.
Kamath is putting difficult questions

to me. I have stated that information
is being collected and will be placed
on the Table of the House.
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Shri Kamath: In the case of Minis-
ters who have got to go abroad for
medical treatment, does Government
make an effort to ascertain, before
sending them abroad, whether medi-
cal facilities are available or not
throughout the whole of India before
they are sent abroad?

Shri Rajagopalachari: I am not
aware of any basis for this question
because I am not aware of any Minis-
ter who has gone abroad and drawn
money from Government for medical
treatment abroad, but if the hon.
Member will communicate to me the
particular matter I shall inquire.

Shri Syamnandan Sahaya: I wanted
to ask whether Government actually
spent anything for the medical treat-
ment of Ministers other fhan the sala-
ry they draw. In any case the infor-
mation is being collected for the whole
lot, but has there been even one case
where the Government have specifi-
cally incurred expenditure on the
medical treatment of a Minister?

Shri Rajagopalachari: As I said al-
ready I must get the information
before I can answer these Questions.
There has not been time to get infor-
mation from all the Ministers con-
cerned. I don't wish to venture a
wrong answer, but as I said if my own
experience is taken I can answer
straightaway.

Shri Sidhva: The hon. Minister
stated that Ministers are classified in
the same category as public servants.
May I know whether the Ministers
are public servants?

Mr. Speaker: He said, “Government
servants”.

Shri Sidhva: Yes, “Government ser-
vants”. May I know whether they
are Government servants? He said
that; that is an important point.........

Mr. Speaker: Only if he resumes his
seat, will he get a chance of reply.

Shri Rajagopalachari: I would not
like to answer without correct infor-
mation. It is not merely for debate
that we are raising this point but for
getting accurate information, and I
protest I am unable to answer with-
out getting the information.

Mr. Speaker: We will now go to the
next question. We will now take up
Question No. 4307 for which authority
has been given to Mr. S. V. Naik.

DoOCUMENTARY FILMmMs

*4307. Shri 8. V. Naik (on behalf of
8hri M. L. Gupta): (a) Will the Minis-
ter of Information and Broadcasting
be pleased to refer to the answer given
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to the supplementary question raised
on Starred Question No. 3354 by Shri
Shiva Rao on the 21st April, 1951
regarding documentary films and state
whether any arrangements have been
made to obtain the results of the
exaibition of the films in foreign
countries produced by the Ministry?

(b) Are Government aware of the
questionnaire which accompanies every
American fllm circulated by the
American Embassy and is any such
questionnaire issued with our films?

(c) Do Government receive com-
ments, suggestions and appreciations of
our fllms from foreign countries
through our Embassies and how do
they influence our future production?

_ The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) Periodical reports on the exhibi-
tion of our documentary fllms are
received from our Missions in foreign
countries.

(b) Although no specific question-
naire has been prescribed, our Mis-
sions abroad collect and report re-
action of the audiences to our fiims.

(c) Comments on the quality or
treatment of fllms are received through
our Missions; these are brought to the
notice of the Films Division for future
guidance and suggestions regarding
subjects, treatment etc. are taken into
account while drawing up future pro-
duction programmes.

Shri 8. V. Naik: Is the Government
contemplating the issue of a question-
naire accompanying every documen-
tary fillm?

Shri Diwakar: I have said just now
that no questionnaire as such is sent.

Shri 8. V. Nalk: Is it contemplated
to send it in future?

Shri Diwakar: That is a suggestion
which we shall consider.

Shri Amolakh Chand: May I know
whether it is a fact that some docu-
mentaries were purchased by the Gov-
ernment of India from private pro-
ducers and, if so, may I know whether
it was for internal publicity or for
external publicity?

Shri Diwakar: Some films are
bought from private producers and
their suitability is judged later on.

Sailkh Mohiuddin: May I know
whether it is a fact that the film busi-

ness of India is second in the world
and is next to that of US.A.?

Shri Diwakar: That is s0o in regard
to general production of flims,
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WRITTEN ANSWERS TO QUESTIONS

ELECTRIC SupPLY IN DELHI

+4293. Shri Deshbandhu Gupta: (a)
Will the Minister of Natural Resources
and Scientific Research be pleased to
state what is the estimated cost of the
new plant which the Delhi Electricity
Board is putting up?

(b) When will it be erected and go
into action?

(¢) What was tie target date fixed
for the erection and what are the
reasons for the delay, if any?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) About Rs. 2,25,00,000.

(b) The station is under erection.
Of the two 9,600 kw Sets, one is ex-
pected to be commissioned by the end
of this year or early next year and
the other by the first quarter of next
year.

(¢) October, 1950. The delay isa hthe availability of timber

mainly due to the following reasons:

(i) Delay in finalising the design,
and layout of the plant;

(ii) Delays in deliveries of plants
by the manufacturers due to
the international situation;

(iii) Delays in supply of essential
materials like cement and
steel in the quantities re-
quired, with difficulties of
transport.

MuniciraL CORPORATION BILL FOR
DEeLHI

*4294. Shri Deshbandhu Gupta: (a)
Will the Minister of Health be pleased
to refer to the reply to Starred Ques-
tion No. 2816 asked on 5th April, 1951
and state when Government propose to
bring the Municipal Corporation Bill
for Delhi before Parliament?

(b) Have Government now taken
any flnal decision in the matter?

The Minister of Communications
.()iihrl Kidwai): (a) As soon as possi-
e.

(b) Not yet. The matter is still
under consideration in consultation
with the Local Administration.

A1YAR Dam

*4302. Shri Jnani Ram: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether any preliminary investi-
gation and estimates have been pre-
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pared for Aiyar Dam in the Damodar
River; and

(b) if so, when and what is the
total cost estimated?

The Minister of Natural Resources
and Scientiic Research (Shri Sri
Prakasa): (a) and (b). Some prelimi-
nary surveys of the dam site were
carried out in 1945-46, but no esti-
mates were prepared.

TiMBER FOR HIRAKUD Dam

*4313. Shri M. Naik: Will the Minis-
ter of Natural Resources and Scienti-
fic Research be pleased to state:

(a) the total value of timber and
other wood materials imported from
States other than Orissa for tne con-
struction work of Hirakud Dam and
the names of the States from where
these imports were made; and

(b) whether any enquiry f{rom the
authorities of the Forest Department
Orissa Government was made as to
for these
works?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa):

(a) Timber ... Rs. 11:38 lakhs
Doors and
windows ... Rs. 0-56 lakhs

Total ... Rs. 11-94 lakhs

The imports were from the follow-
ing States:

(1) Punjab (India) ... Rs. 4-64 lakhs
(2) Madhya Pradesh Rs. 6:30 lakhs
(3) Bihar ... Rs. 1'00 lakhs

Total ... Rs. 11:94 lakhs

(b) Yes, Sir.
AGRICULTURAL INDEBTEDNESS

*4314. Shri M. Naik: (a) Will the
Minister of Finance be pleased to

«State whether any estimate has been

made of the total agricultural indeb-
tedness at present in India?

(b) At what figure did it stand on
the date of last estimate?

(c) What efforts have been made so
far to liquidate the indebtedness?

The Minister of State for Finance
(Shri Tyagi): (a) No. Sir. Since the
estimate was made by the Central
Banking Enquiry Committee in 1931,
no comprehensive enquiries have been
made to determine the rural indebted-
ness.
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{b) The Central Banking Enquiry
Committee estimated the total rural
indebtedness of British India, exclud-
ing Burma, at Rs. 821 crores.

(¢c) The various efforts made by
the State Governments to reduce the
rural indebtedness are:

(i) control of money-lending for
fixing the maximum rate of
interest chargeable.

(ii) Debt Relief—Debt conciliation
and Debt Relief Acts were
passed by some provinces. In

al, C.P. and Berar, Pun-
jab and Madras alone the
debt was scaled down by
nearly Rs. 50 crores.

(iii) Financial aid—In some States,
e.g. Orissa, taccavi loans were
given for the liquidation of
old dgbts. The Unemcumber-
ed Estates Acts in U.P, and
Bombay also provide for debt
relief to certain landlords.
The land mortgage banks in
Madras, Madhya Pradesh
etc. also helped to reduce
many old debts.

(iv) Some of the Zamindari Aboli-
tion Acts provide for debts of
outgoing intermediaries being
gsettled before any compensa-
tion is paid to them.

100 P.S.
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_In 1943 the Reserve Bank issued a
circular to various Provincial Govern-
ments exhorting them to take advant-
age of the rise in the price of agricul-

tural produce for i
indebtodpness. reducing  rural

COMMITTEES APPOINTED BY MINISTRY OF
Heavtr

304. Shrl 8. C. Samanta: Will th
Minister of Health be pleased to ltat::

(a) how many Enquiry or other
Committees and on which subjects
were appointed by the Health Ministry
since August, 1947;

(b) the names of those
with the dates of appointment;

(c) how many Committees have
submitted their recommendations ana
when; and

(d) what steps have been taken by
Government to implement those recom-
mendations (separately)?

The Minister of Communications
(Shri Kidwal): (a) to (d): A state-
ment giving the information required
is placed on the Table of the House.
[Se]e Appendix XXV, annexure No.
38.
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PARLIAMENT OF INDIA
Saturray, 19th May, 1951

The House met at Half Past Right
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

9-30 AM.
PAPERS LAID ON THE TABLE

REPORT 7e: AIRCRAFT ACCIDENT NEAR
PATHANKOT

The Minister of Communications
(Shri Kidwai): I beg to lay on the
Table a copy of the report of the court
of investigation of the accident to
Dakota aircraft near Pathankot on the
17th July, 1950, promised in reply to
Starred Question No. 1369, asked on
the 12th February, 1951. [Placed in
Library. See No. P-171/51.]

DELIMITATION ORDERS

Prof. Ranga (Madras): Sir, may I
draw your attention to the fact thrat
though the hon. the Law Minister laid
on the Table certain delimitation
papers. they are not available in the
Notice Office up till now.

Mr. Speaker: The statement was
laid on the Table and then I made an
announcement here that, as soon as
copies are received from the Press,
they will be available to the Members.
I am told that & few ~opies that were
received were distribvted to the Mem-
bers who wanted them here. Further
coples are yet to come and as soon as
they are received they will be made
‘available to-hon. Members. :

158 P.D.S,
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Now, as regards these Delimitation
Orders of the President, there is one
little point to which I would like to
invite the attention of hon. Members.
These orders were .placed before the
House in two lots. The period of limi-
tation in making motions, as given in
the People’s Representation Act, is
twenty days. Therefore hon. Members
ought not to be under a mis-impres-
sion that the twenty days will count
from the last date on which the
Delimitation Orders were placed on
the Table of the House.

Shri Syamnandan Sahaya (Bihar):
From the day on which the last Delimi-
tation Orders were placed on the Table
of the House.

Mr. Speaker: Let hon. Members first
hear me and if they have anything to
say they may do so after, coolly con-
sidering what I have said.

The first set of eleven orders was
laid on the Table of the House on the
15th instant. So, twenty days for that
will be from that date. The second set
of six was laid on the Table yester-
day; so twenty days will be counted
from that day. Hon. Members who
wish to move any modifications have
to do so within that period with refer-
ence to the particular orders which
have been placed. on the Table of the
House. That is one thing.

The other point is that they have
to send notice of motions for modi-
flcations, which under the rules, I
believe requires one day’s notice.
Therefore, if it is the misimpression
of any hon. Member that he can give
notice on the last (20th) day of delimi-
tation, he will find that his notice is
not according to the Rules of Proce-
dure. Therefore, whosoever wants to
give notice will kindly observe both,
the one day period of notice for the
motion and the other limitation of

twenty "days.
Shri ‘Sidhva (Madhya Pradesh): Sir.
1 wo e to know, when the motion
e
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[Shri Sidhva]
is discussed, whether the House us a
whole will give the vote, ot the various
States, because we cannot be know-
ing much about the various States.

Mr. Speaker: If the hon. Member
refers to the Act, he will find that the
words used are “such modifications as
Parliament may make”, not any parti-
cular section of Parliament.

Shri Sidhva: But we will be igno-
rant.

Mr. Speaker: If he is ignorant, he
raust find ways of getting information
by discussing with' people who are in
the know.

I the hon..Member is not attentive,
he will put me another question. The
other course for him is .not to vote,
{f he ‘cannot make up his mind—but
that is a matter for him to decide.

'Pr. Deshmnkh (Madhya ?radesh):
About the supply of informatlpn.abgut
the proceedings of the Dglumtatlon
Committees, I had, as you will remem-
ber, made a request. I find that the
Délirmitation Committees’ _proposals
Have now been printed. Besides that,
there are notes prepared by the Elec-
tion Commissioner and he has given
reasons for the changes, wherever he
has thought them necessatry. There
are also figures given of revenue in-
spectors’ circles, voting strength, etc.
‘All that material must be made avail-
able to us before we can make an?
motion on that point. I would request,
therefore; that these documents should
be made available to the various re-

presentatives of States.

. Spedker: I myself have no idea
aslv{; wgat is printed and what is ncit
printed. Therefore, before I commit
myself to anything, I wislk to make
enquiries and it will be my effort to
see that as much material as may be
reasonably required by Members for
the purpose of studying the guest}on
and 'making motions of modiflcation

will be made available to them.

t present my statement does not
goAbel;ond making an effort on our
part—hon. Members will remember
that.

Sarwate (Madhya Bharat):
nghﬂl know whether sending of a

tice to the Notice office wou d be
gg;écient. because the wording of the

section is...

., Speaker: The wordin is clear.
n}\i(‘r o%pinconsistent witk what I have
stated.
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In order to enable hon, Members to
make a motion, he has first to give a
notice. It the notice of his motion is
in order, then that motion will be
coming on the agenda of the House
and whenever that motion comes, the
hon. Member has to remain present
in the House and make a motion. If
at that time he is either not present
or does not choose to make a motion,

" the ordinary procedure of the House

will be adopted.

Shri R. K. Chaudhurl (Assam): 1
want to know whether in the matter
of couptmg of twenty days, the day
on which the paper was laid will be
excluded.

Mr.- Spegker: As at present advised,
my view is that day will not be ex-
cluded. :

Shri R. K. Chaudhuri: Has a Mem-
ber to wait till the 20th day to file a
motion? If a notice is given earlier
will it be possible or permissible to
have the motion discussed before
twenty days.

Mr. Speaker: The procedure which
I would suggest for the benefit of
Members—if it is agreeable to them
and also to Government—is that, not
by law. but informally, let us agree
amongst ourselves that whoever
wishes to give a motion will give
within, say a week or so. Then, when
the motions are tabled. or notices
received, it will be possible for us to
estimate as to how many motions there
are and the time which will be re-
quired, so that we may adjust the
business of the House accordingly.

The Minister of State for Parlia-
mentary Affairs (Shri Satyanarayan
Sinha): I think it will be suitable.

Shri R. K. Chaudhuri: Can a discus-
sion on the amendment take place
earlier than the 20th day?

Mr. Speaker: Yes: there is nothing
wrong in it. The only thing is that all
notices for motions received within
the period of limitation must be dis-
¢ussed whether earlier or later.

Shri Syamnandan Sahaya: The last
day for the receipt of notices of
modifications will be up to the 19tk
day. Supposing we discuss the delimi-
tation of constituencies of State on a
motion. and within 19 days further
motions are received, the whole posi-
tion will have to be discussed again.
So. I think that until the period of
notice has completely expired. it will
not be” possible to collect all the dota‘

and fix a day.
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. Mr. Speaker: I am afraid the sug-
gestion is not, to my mind, a practic-
able one. It . does not lead to any
economy of time or of money. If that
1s so, that means that the House must
,sit here to dispose of all motions after
the period ot 19 days. Today we ex-
pect to go up to the 7th of June. I
have already made provisional allot-
ment of business. If this proposal is
accepted, it means that we must carry
on other husiness up to the 7th and
must sit from 7th onwards to dispose
of these orders. That is too rmuch.
Hence, I was suggesting that we may
come to an agreement or working
understanding that, those who wislr
to table motions may do so within a
period of a week, so that' we may
know where we stand, so far as the
business of the House is concerned.
These motions can be taken up for
discussion. before that.

Shri Kamath (Madhya Pradesh):
Does your eluciaation with regard o
the provision of time-limitation in the
Act mean that twenty days are inclu-
sive not merely of the day on which
the Orders are placed on the Table
of the House but also of the day on
which the motion is made in the
House—the motion of modification?

Mr. Speaker: Yes, both. It will
mean that merely the giVving of notice
is not sufficient. Therefore I was sug-
gesting that all notices may be given
within about a week’s time, so that,
that will leave sufficient time to thz
Members of the House to make motions
here. But these are all matters of
detail which we shall see in due
course. The idea is not to exclude
any motion on any technical ground.

Pandit Thakur Das Bhargava
(Punjab): The direct result of this
course will be this. Suppose a motion
is given today and it is discussed a
week after. Then, the discussion of
the motion, if it ends in voting and a
certain decision, will preclude any
subsequent motion which would bring
the previous motion into question.
Suppose a decision is taken today in
respect of a particular constituency
and another Member comes on the
eighteenth day with a motion relating
to his constituency which has been
affected by the first decision. Then the
other decision will not be possible. So
that, one decision ‘arrived at at a
particular time will affect another. It
may have to be arrived at on different
motions made after a week or more.

Mr. Speaker: Let us not enter into
that academic or theoretical discus-
sion at this stage. I find—at least I
have not studied the whole question—
that each delimitation order appliss
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to a different State and-I see no objec-
tion to take such of the motiops in
respect of one particular order which
may have been tabled, say, within
about a week or so. I do not see why
they should not be taken up immedia-
tely. There is no objection later to
the taking up of motions with respect
tSﬁ; 1;lale Delimitation Orders of other
ates.

Pandit Thakur Das Bhasgava: In
respect of that State also.

Mr. Speaker: The point of the. hon.
Member is clear to me. But my reply
to it should be that it is inevitable
and the hon. Member who is so keen
has to be alert.

Dr. Deshmukh: How can you pre~
vent him from giving notice within
twenty days?

Mr. Speaker: We cannot prevent
him. His point is that a discussicn
takes place. Then the House takes 2
decision.

An Hon. Member: It cannot.

Mr. Speaker: And then when he
subsequently chooses to table a motion;
it may be barred by the previous
decision of the House. That possibility
is there always. The logical sequence
of that will be that the House must
discuss them after twenty days.

Some Hon. Members: That is inevi-
table.

Mr. Speaker: I do not think it is
proper to put a premium on the Mem-
bers to the last date.

Shri Hussain Imam (Bihar): Suc®
a motion that is to be made will L
confined to a certain amendment anc
not to the Order. Therefore the ques-
tion of barring does not arise.

Mr. Speaker: The hon. Member has
not caught the point. His point is,
whatever the point in respect of which
a motion is given, suppose on the
same point some other motion  is
brought -in. That is his point, With
regard to that, I do not think we need
anticipate all that difficulty just today
To my mind, it is absolutely. an
academic discussion.

Shri Sidhva: It may not arise also.
The point after having been degidea
may not arise.

Prof. Ranga: I have two ta to
make. One is really half o abpa&n;

h was already discussed

golgc friend Pandit Thakur Das ihﬂ-
gava. I would like you nom
ruling on that matter now
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[Prof. Ranga]

you yourself were pleased to :
have not been able to laok into these
papers and therefore it will not be
right that the House now should have
“your ruling. Some of us have had
some experience of going into the
matter in great detail and what we
have found is it you upset any arrange-
ment made in regard to one cons-
tituency you would be upsetting
similar arrangements for four or five
constituencies all around and that
would again upset the arrangement
made by the delimitation of consti-
_tuencges for Parliament. Tlrerefore it
is quite possible, as I see, to have
discussions even much earlier than
twenty days. But the House need not
take a decision on those discussions.

And then the other point that I
wish to make is this. I want you to
give a direction to the Election Com-
mission to place before this House
such of the information as they had
placed before the Delimitation Com-
mittees which guided those Delimita-
tion Committees when they were
making their recommendations to the
Election Commission itself. And in
that information which they gave they
detailed some of the principles which
they expected the Election Commis-
sion to keep in mind in making their
own proposals in regard to the mini-
mum. number or the maximum number
of voters that there should be for the
Legislative Assembly constituencies
and also for Parliamentary consti-
tuencies, and whether they should take
into consideration the population of
the Scheduled Castes or the voters
and, if so, under what circumstances—
for certain things only the pupulation,
for certain other things only the
voters’ list, and so on. I would like as
much of the information as possible
to be supplied to the hon. Members so
that they would be in a position to
appreciate why the Delimitation Com-
mittees appointed by you for the
different Provinces have had to make
certain proposals which later on came
to be finalised by the President on the
advice of the Election Commission.

Mr. Speaker: I do not think we
need carry on any furthrer discussion
over this matter. I have already stated
my reactions which were on the
practical side of it and not absolutely
on the legal or the academic side. If
we start with discussions as was sug-
gested, it strikes me that, 1t may be
possible just to see as to whether the
voting in respect of all that could be
taken on the last date. That is just
possible. But that should be on the
understanding c letely that the last
date, will be a otine date and that
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there will be no further discussions or
arguments on those questions. That is
one thing. That will probably satisfy
hon. Members.

Several Hon. Members: Yes, yes.

Mr. Speaker: As regards the other
amendments to which Prof. Ranga
referred, I should think that if any
particular proposal is made and it is
accepted by the House, it is inherent

in that acceptance that, all conse-
quential amendments with reference
to that particular part must follow.

The hon. the Law Minister will please
advise me on that point. But I think
you cannot make a modification which
necessitates the changes and still deny
those changes. [ should treat them as
consequential, without any specific
motion. Because, that is the effect of
the modification which the House
accepts—just as we do in the case of
Bills also. So I think that meets the
requirements of all.

As regards the supply of informa-
tion I have already said I will enquire
and I shall try my best—and I believe
we shall have the co-operation of all
concerned—that hon. Members get
such information as is needed for 2!
their purposes.

Shri T. N. Singh (Uttar Pradesh):
Yesterday it was stated that it was
not possible to lay on the Table infor-
mation regarding figures of electors
in the various revenue units. If that
is not done, it will be very difficult
for Members to follow.

Mr. Speaker: He is practically re-
peating what Prof. Ranga has already
submitted to the House, and I have
told him that all information which is
reasonably necessary for a study of
the question and for suggesting modi-
fAcations will be available, and my
commitment was that I shall make the
best effort. That point also is there-
fore covered in what I stated. I do not
want to proceed with all further
niceties.

Shri Jaipal Singh (Bihar): After the
first lot of papers relating to these
Orders were placed on the Table of
the House last week you were pleased
to instruct that Members could take
the sets of papers from the Notice
Office. But in view of the fact that the
second lot of papers has been placed
on the Table only yesterday and we
are now at the week-end, may I
request you to instruct the office that
the papers should be dellvered to us
on Sunday so that Members may be
able to study them.
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Mr. Speaker: I think we shall go by
the ordinary rules. The staff is suffi-
ciently worked by two sittings in a
day ‘with a morning sitting and an
evening sitting, and I do not wish to
deprive them of their badly needed
rest. It is in the 'interests of the
efficiency of the working of the Parlia-
ment that our people should be given
the required periods of rest.'

Représenitation of the

REPRESENTATION OF THE PEOPLE
(NO. 2) BILL.—contd.

Mr. Speaker: Now we will proceed
with the further consideration of the
motion regarding the Bill to provide
. for the conduct of elections to the
Houses of Parliament and to the House
or Houses of the Legislature of each
State, the qualifications and dis-
qualifications for membership of those
Houses, the corrupt and illegal
practices and other offences at or in
connection with such elections and the
decision of doubts and disputes aris-
ing out of or in connection with such
elections, as reported by the Select
Committee.

I believe we had disposed of 23
clauses and clause 24 is to be taken
up now.

Clause 24.—(Presiding officers for .
polling stations)

Shri Naziruddin Ahmad
Bengal): I beg to move:

In sub-clause (1) of clause 24, for
the words “in or about the election”
substitute the words “in the election
in question”.

Sir, in the expression occurring at the
end of the body of the clause ‘in or
about the election’ the words ‘or about’
are absolutely purposeléss. The words
‘in the election’ are quite enough and
I have added ‘in question’ to make it
precise. . I should be quite satisfied if
the words ‘or about’ are deleted. But
it the whole amendment is accepted,
it would make it more clear, but I
should be quite satisfled if the words
‘or about’ are deleted, because the
words ‘in the election’ are. quite
enough.

Mr. Speaker: Amendment moved:

" In sub-clause (1) of clause 24, for
the words “in or about the election”
substitute the. words “in the election
in question”.

The Minister of Law (Dr. Ambed-
kar): I do not accept it.

.

(West
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Mr. Speaker: Shall I put to vote
ggg‘} the amendments " Nos. 299 and

. Shri Naziruddin Ahmad: I should
like amendment No. 299 alone to be
put to vote. If that is rejected, amend-
ment No. 300 does not arise.

Shri T. T. Krishnamachari (Madras):
May I ask the hon. Law Minister to
explain whrat he means by the words

‘about the election’ in the amend-
ment? -
Dr. Ambedkar: The answer is

simple. The word ‘election’ may be
used in a narrower sense, that is to
say the act of election, when polling
takes place. On the other hand an
election may have a larger context, of
other acts relating to an election, that
is to say other than polling. This is
the reason why the words are there..
They are exactly the words from the
English statutes.

Prof. Ranga (Madras): May I ask
for an elucidation? There are a lot of
people who are Presidents and Vice-
Presidents of Local Boards and also
Ministers and Deputy Ministers. They
have a number of these subordinates
in the constituencies in which they
stand as candidates. Would it be open
to a Returning Officer to appoint such
of the employees who are
under their control as Polling Officers
according to this provision?

Dr. Ambedkar: I do not think any
difficulty arises so far as this parti-
cular clause is concerned. All that it
says is that any person who is em-
ployed by the candidate in or- about
the election shall not be appointed as
polling officer. If there is a servant qf
the District Local Board or the Munici-
pal Board who is not so employed.
he is free to be appointed.

ot WE ;oA WERT, W N
FIR ¥ ¥ AMAT WM WERT
Yo IEWE W@ A feargan
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. “or has been otherwise work-
ing for a cardidate in or about
election”.
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A N v T owRET R
afew Nl ouiteare & fawlls



Repeesentation of the.

[+ w3 ]
& HLAT G, A ;T I9 WA
WH gART owr § ?

Dr. Ambedkar: Any person who kas
an interest in a candidate shall be

$ado

“disqualified and that is the right
principle to adopt.
ot W : AR HZLATER

a1 %R (otherwise working
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Dr. Ambedkar: If one person is
working for a candidate, he is certainly
working against another candidate.
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(English translation of the above
speech)

Shri Bhatt (Bombay): Sir, I want
a clarification of this clause from the
hon. Minister. It is written therein:

“Or has been otherwise working
for a candidate in or about elec-

tion”.

But may I know if any person who
may not work for any candidate but
may be working agaipst a candidate
is also covered by this?

The Minister of Law (Dr. Ambed-
kar): Any person who has an in_te;est
in a candidate shall be disqualified
and - that is the right principle to

adopt.

Shri Bhatt: It says ‘Otherwise work-
ing for’, so I want it should be made
clear as ‘working for or against’.

Dr. Ambedkar: If . one person 1s
working for a candidate, he is cértainly
working against another canhdidate.

Shrl ‘Bhatt: It can also be: pessible
that a person may be working against
a particular candidate . although: he
m’.’-‘ﬂﬁt be jnterested in the other
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Mr. Speaker: Whatever it may bae,
he is working for a candidate and
that means that he is working against
another candidate. He may not have
his personal views in the matter; that
is a different thing. Then, I shall put
the amendment to the vote of the
House. The question is:

In sub-clause (1) of clause 24, for
the words “in or about the election”
substitute the words “in the election
in question”.

The motion was negatived.

Mr, Speaker: Then amendment
No. 300 goes out. The next amend-
ment stands in the name of Mr. Nazir-
uddin Ahmad.

Shri Naziruddin Ahmad: I beg to
move:

In sub-clause (3) of clause 24, for
the words “illness or other unavoid-
able cause”, substitute the words “ill-
ness or any other sufficient cause”.

The word ‘unavoidable’ pretends -to
be more specific than ‘sufficient cause’.
But it is very difficult to defilne what
‘unavoidable cause’ means. ‘Sufficient
cause’ is a well-known expression in
the Civil Procedure Code and in other
Acts. The words ‘sufficient cause’ have
received much judicial interpretation.
This is a better expression.

Mr. Speaker: Amendment moved:

In sub-clause (3) of clause 24, for
the words “illness or other unavoid-
able cause”, substitute the words “ill~
ness or any other sufficient cause’.

Dr. Ambedkar: I do not accept the
amendment.

Shri R, K. Chaudhuri (Assam): Ot
course, I do not agree with my hon.
friend, Mr. Naziruddin Abmad in so
far as his amendment is concerned,
but I should like to know what steps
will be taken, who will appoint a
Presiding Officer if he is suddenly
taken ill or at the time of his coming
to the polling station, he meets with
an accident and thus is unable to be
present at the polling station. Now,
10 o. 3. it is said that somebody else

who has been authorised may
take his place. Will there be any pre-
vious autherisation? That is tq say, in
the absence of the Presiding officer, so
and so will take his: place. Will there
be previous authorisation to that effect
for every polling station? Otherwise,
what steps will be taken in the case of
sudden illness and who will act as the
-officer? That is what I want

to know.
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Dr. Ambedkar: There
previous authorigsation.

Mr. Speaker: I do not fhink it is
necessary to go into that now. I shall
put the amendment to the House. The
question is:

will be

In sub-clause (3) of clause 24, for
the words “illness or other unavoid-
able cause”, substitute the words “ill-
ness or any other sufficlent cause”.

The motion was negatived.

Shri Naziruddin Ahmad: I beg to
move:

In sub-clause (3) of clause 24, for
the words “during any such absence
substitute the words “during such
absence”.

The word ‘any’ is attempted to be
deleted. I do not think the word ‘any’
serves any useful purpose.

Dr. Ambedkar: I do not accept the
amendment.

Mr. Speaker: It is more or less a
verbal amendment. Does the hon.
Member want me to put it to the
Hogse.

Shri Naziruddin Ahmad: Yes; it
should be put.

Mr. Speaker: The question is:

In sub-clause (3) of clause 24, !or
the 'words “during any such absence
substitute the words “during such
absence”. i

The motion was negatived.

Shri Naziruddin Ahmad: For the
sake of convenience, I may perhaps
move the amendments without argu-
ments, to save time. I beg to move:

In sub-<clause (4) of clause 24
omit the words “as the case may be”.

Dr. Ambedkar: I do not accept the
amendment.

. Mr. Speaker: The question is:

In sub-claugse (4) of clause 24, omit
the words “as the case may be”.

The motion was negatived.

Mr. Speaker: All the amendments
are disposed of. The question is:

“That clause 24 stand part of
the BillL.”

The motion was adopted.
Clause 24 was added to the Bill,
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Clause 25.—(Duty of the Presiding
Officer)

Mr. Speaker: There is one amand-
%T)ent? in Supplementary List No. 1,
0

Shri T. T. Krishnamaechari: An
amendment of this nature has been
negatived ‘with reference to clause 22.

Mr. Speaker: So, that goes off. The
question fs:

“That clause 25 stand part of
the Bill.”

The motion was adopted.

Clause 25 was added to the Bfll.
Clause 26 was added to the Bill.

Clause 27.—(Special Provisions)

Mr. Speaker: Amendments 74 and
75 in the supplementary List. I do not
think these amendments really speak-
Ing ‘are amendments of substance. In
one the hon. Member wants to sub-
stitute tlre words ‘fix a place’ for the
words ‘fix the place’. In the other, he
wants the substitution of the words
“in the election in question” for the
words “in or ‘about the election”. That
has 'beén negatived by the House. I
therefore proceed to put the clause to
the House. There is no other amend-
ment. The question is:

“That clause 27 stand part of
the Bill.

The motion was adopted.

Clause 27 was added to the Bill
New Clause 27A

oY Q@0 QRo I : W JE WFAT
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[Shri S. N. Das (Bihar): I would
like to know the opinion of the hon.
Minister in- this matter. My amend-
ment in the Supplementary List No. 4
is as follows:]

After clause 27, insert the following
new clause:

“27A. Oath or Affimation.—
Every Returning Officer, Assistant
Returning Officer, Presiding Officer
or Polling Officer before entering
upon his duties shall make and
subscribe before the authority
préscribed by the rules, and oath
or affirmation in the form pres-
cribed by the rules that he would
in discharge of his duties, act
without fegr, favour, affection and
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Dr. Ambedkar: I do not think this
amendment is necessary because the
Returning Officer shall be a Govern-
ment officer and if he fails to dis-
charge his duty, he would certainly
be liable to actlon either under the
rules of conduct for the Government
servants or under any law for mis-
conduct.

Prof. Ranga: Or under the Rules
under this Act. .
" Mr. Speaker: Does the hon. Mem-
ber want me to put the amendment to
the House?

Shri S. N. Das: No, Sir.

Clause 28 —(Appointment of dates
© - for nominations)

Mr. Speaker: Let me take the printed
list. Master Nand Lal is absent. Mr. B,
K. Das.

Shri B. K. Das (West Bengal): Not
moving, Sir.

Shri M. V. Rama Rao
Not moving, Sir.:

Mr. Speaker: There are a number
of amendments to clause 28 in the
Suovlementary List No. 1. T think the
better course for me would be to put
all the amendments of hon. Members
that are here and then if any Mem-
ber is left out. it will be his business
to rise uo. Amendment No. 768 in
Sunnlementary List No. 1. Mr. Nazir-
uddin Ahmad.

. Shri Naziruddin Ahmad: Not mov-
ng.

Dr. Awmbedkar: This has been dis-
posed of already. This is an amend-
ment which he has been moving all
along for the purpose of changing the
Chapters.

Mr. Speaker: He is not going tn
move it. . :

Mr. Speaker: I shall gn through the
lists of amendments in the order they
are here and if T raiss any. hon. Mem-
bers will vlease invite mv attention
to it. No. 304 in the Consolidated List
i{s not moved. Then we come to
sunvlementary list No. 2. There...

Quet B K, Chandhnwi- Sir. on a
point of order. Can a Member of the
House walk when the Speaker is on
his legs? We ought to know tle posi-
tion so that we may also do so, if it
is permitted. i in th

Mr. Speaker: Order. order. e
npinion l’of the hon. Member another
hon. Member has done something
which is not a good thing, he must
oot copy it. He should set a better
example himself, whatever it may be.

. 77 in Supplementary List No. 1
is Nx?ot7 moved i by Mr.  Naziruddin
Ahmad. No. 78—not moved.

(Mysore):
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Shri Hussain Imam: Sir, the hon.
ll:/finistlgri o{ £arliamentary Affairs

mself is stan h
is om his orar ng when the Speaker

Shri R. K. Chaudhurl; Only small
fries are caught. ‘

Mr. Speaker: No question of big or
small fries.

Dr. Ambedkar: I think Mr.
Chaudhurf may devote his attention
to more serious matters.

Mr. Speaker: In view of the time
taken and in view of the points of
order raised here, I think I had better
say that those hon. Members who
want to move their amendments may
please stand up. No other?

Several Hon. Members: No, Sir.

Shri Naziruddin Ahmad: I beg to
move:

In part (c¢) of clause 28, for the
words “date for the scrutiny” sub-
stitute the words “date appointed for

the’ scrutiny”.
My reason for bringing In this

amendment is that the words “date
for scrutiny” are rather loose and the
words thatI have suggested, i.e. “date
appointed for the scrutiny” are more
precise.

Dr. Ambedkar: I do not accept it.

Mr. Speaker: The question is:

In part (c) of clause 28. for the
words “date for the scrutiny” sub-
stitute the words “date appointed for
the scrutiny”.

The motion was negatived.

Shri Naziruddin Abmad: I beg 10
move: .’

In part (d) of clause 28. for the
words “if necessary” substitute the
words “where necessary”.

The existing words “if necessary”
indicate a condition precedent; but the
words suggested by me, i.e. “where
necessary”’ refer to the occaslon.

i Dr. Ambedkar: I am not accepting
t.

Mr. Speaker: The question is:

In vart (d) of clause 28. for the
words “if necessary” substitute the
words “where necessary”.

The motion was negatived.

Mr. Speaker: The question is:
“That clause 28 stand part of
the Bill.”
The motion was adopted.

Clause 28 was added to the Bill.
Clause 29 was added to the Bill.
Clause 30 was added to the Bill,



9106 Representation of the

[PANDIT THAKURDAS BHARGAVA in the
Chair.]

Clause 31.—(Presentation of nomina-
tion Paper)

Shri Meeran (Madras): The Speaker
was pleased to say that those who
want to move their amendments may
stand up so that it may not be neces-
sary to go through the lists of amend-
ments. We may thus save time.

Mr. Chairman: Well then. Those
who want to move their amendments
may stand up.

Shri Chaliha (Assam): I beg to
move:

vtbFor sub-clause (1) of clause 31,
substitute the following:

“(1) (a) On the date appointed
for making nomination the candi-
date shall appear in person with
his proposer and seconder between
the hours of eleven o’clock in the
tforenocn and three o’clock in the
afternoon before the Returning
Officer at the place specified in
this behalf in the notice issued
and the Returning Officer shall
duly fill the nomination forms
himself and the candidate, the
proposer and seconder shall sign
it in his presence and the validity
of such nomination shall not be
cihallenged in any election peti-
tion.

(b) In case of serious illness
or absolute physical inability of
the candidate to be present in
person and if the Returning Officer
is satisfied . with his signature he
may dispense with the presence
of the candidate and shall sign
the nomination paper as provided
in clause (a).”

The whole object of this amendment
is to obviate litigations coming up
after all the expenses of an election
have been undergone. The candidate
should himself come with his proposer
and . seconder before the Returning
Officer and that officer will fill up the
nomination paper and get it signed.
Once that is done, then that nomi-
nation paper shall not be challenged.
T therefore suggest that the candidate
himself should go to the Returning
Officer with his proposer and seconder.
In case he is sick, he can send his
nomination paper and that paper shall
not be challenged. It is a very good
suggestion which I hope will commend
itself to Dr. Ambedkar in which case

158 PSD
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there can be consequential amend-
ments too. The advocates have come
under so much fire that they will be
saved of some criticism by accepting
this amendment.

Mr. Chairman: Amendment moved:

For sub-clause (1) of clause 3l,
substitute the following:

“(1) (a) On the date appointed
for making nomination the candi-
date shall appear in person witk
his proposer and seconder between
the hours of eleven o’clock in the
forenoon and three o’clock in the
after-noon before the Returning
Officer at the place specified in
this behalf in the notice issued
and the Returning Officer shall
duly fill the nomination forms
himself and the candidate, the
proposer and seconder shall sign
it in his presence and the
validity of such nomination shall
not be challenged in any election
petition.

(b) In case of serious illness or
absolute physical inability of the
candidate to be present in person .
and if the Returning Officer is
satisfled with his signature he
may dispense with the presence
of the candidate and shall sign
the nomination paper as provided
in clause (a).”

Dr. Deshmukh (Madhya Pradesh): I
have already made a suggestion of
this nature. In fact I went further
that the person who wants himself to
be nominated as a candidate need not
even be an elector himself. It would
be sufficient if he can prove t0 the
satisfaction of the Returning Officer
that he possesses the qualifications
and I support this amendment because
it really cuts the gordian knot which
has presented before us so much
difficulty. The Select Committee was
worried and the Law Minister is also
worried as to what to do and where
the nominations should be regarded as
final. If we dispense with the nomi-
nation paper itself, we discourage all
technical points which could be urged
and we finalize the nomination at that
very stage. If beyond the nominating
process, there is any other defect, ct
course that can be taken up. As we
xnow, we have not put any qualifica-
tion on any candidate or elector. There
are likely to be many people who have
not got the assistance of clever lawyers
at the moment. This is a very good
procedure which obtains jn many

-municipalities as samebody said. If

this amendment is accepted anad its
consequential changes are also made
in the subsequent clauses, it will be
an Improvement on the oresent clause.
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Shri R. K. Chaudhuri: The proposal
which has been made by my hon.
triend Mr. Chaliha and supported by
Dr. Deshmukh seems very attractive
but I am afraid my hon. friends have
overlooked certain points. A nomi-
aation paper can be filed many days
before -the last date of nomination and
it is to be expected that the Returning
Officer will always be there to find
out whether the proposer and seconder
produced by the candidate are identi-
cal persons or not. This filling of nomi-
nation papers will be obviously done
in the absence of the rival candidate.
How is the Returning Officer to know
that the persons who are introduced
before him are really the persons
appearing in the electoral rolls and
the opposite party will not have the
opportunity to challenge. It will mea.
on each day after the Gazette Noti-
fication and before the last date of
nomination all possible candidates
would have to be present and actually

the scrutiny has to be done as :'he -

paper is filed...
B ~*N

Dr. Deshmukh: Only on a particul:ir
day nomination takes place.

Shri R. K. Chaudhuri: The existing
practice is that as soon as a constitu-
ency is called upon to flle a nomi-
nation paper, before the last date of
nomination, the nomination paper can
be filled. There is a particular day
which is the last date. I have been
in elections for»the last 30 years and
I ought to know.

Dr. Deshmukh: I would draw his
attention to clause 28.

Shri R. K. Chaudhuri: I would draw
his attention to sub-clause 2. The
Returning Officer should also be satis-
fied that the proposer and the seconder
are not subject to any qualification.
How can he decide that question in
the absence of rival candidates? How
can they do it if the papers are flled
in different hours? All cannot be
present at that time and some
evidence will also be necessary to see
whether there is any disqualification
“or not. So it is very impractical.

Shri Sidhva (Madhya Pradesh):
feel this is certainly giving a novel
procedure to be adopted. It is unwork-
able. If four hours are allotted from
say 11 to 3 and I am sure the Return-
ing Officer will take at least 15 minutes
for each paper—and if the proposer
and seconder are not able to fulfil
certain things, again he will have to
sit down and discuss with them—and
it there are 25 people, there will be
no time for others. This proposal will
0 against the candidates. The
Returning Officer will go minutely and
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take at least 15 minutes and if there
are say 30 candidates, some will not
get time at all. .

Dr. Pattabhi (Madras): If we im-
ptcgmc'} them and take one after an-
other?

Shri Hussain Imam: May I invite
the attention of the House and that of
the Law Minister to the fact that we
are going to have two effective days
for the work of nomination—one day
for filing of the nominations and the
other day for scrutiny of the same. If
we combine both the days and for two
days the Members will go to the nomi-
nation Officer with all the para-
phernalia as required and the matter
is scrutinized then and there and even
if you give 20 minutes for each
candidate, in 4 hours you can deal
with 12 members and in two days you
can deal with 24 candidates and in one
Constituency can you imagine a bigger
number? What is the material on
which we are working? On the one
Land the House took serious objection
to the proposal to limit the candi-
dature on the ground that it was a
restriction on the choice of the electo-
rate. It is our every day experience
that under the influence of the Govern-
ment in power for technical reasons
nomination papers are rejected. It is
to protect candidates, that the scrutiny
of nomination papers should be a
combined affair taking place simui-
taneously for two days. I am not
moving any amendment but if the Law
Minister agrees this may be held over
and the clause may be redrafted to
bring the points out. I am anxious to
avoid any kind of underhand dealings
and secondly to avoid technical mis-
takes. (Interruption). An example
was cited by my venerable colleague
Babu Ramnarayan Singh about elec-
tions to a local body in his district.
in which the nomination papers of the
contesting non-congress candidates
were totally rejected on some techni-
cal ground or other. If one set of
papers are not correct the candidate
should have the opportunity of filing
another set of papers. The candidate
should not be debarred from the
beginning, without any redress except
to go to the election tribunal and ask
for thre whole process to be set aside
on technical grounds, namely that
some nomination papers were rejected
on wrong premises. It is only to avoi®
litigation. and give fairplay and ¥
favour to anyone that I suggest for
the consideration of the Law Minister
that he may draft bimself an amend-
ment suitably to bring out these two
poiats. The nomination and the
scrutiny should be combined and the
decision should be final as far as the
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validity of the nomination papers is
concerned. For all the rest the election
tribunal will be there. There must be
some ﬁqality at least in regard to the
nomination papers and there should
be opportunity to correct mistakes, if
any. That is the appeal that I make

Prof. Ranga: I wish to make one
suggestion, that we had better keep
the provision as we have now in the
Bill and in addition to that also have
an alternative procedure as suggested
by my friend Mr. Chaliha. It would
mean then that it would be open to
candidates. to submit their nomination
papers after filling them on their own
responsibility as is provided in the
Bill. It would also be open to such of
the candidates as wish to doubly
“ensure their own chance of being
" accepted as candidates to go to the
returning officer on the last date fixed
and take advantage of the facility
sought to be provided by the amend-
ment given notice of by Mr. Chaliha.
As my friend Mr. Imam said it is
quite possible that there might be
some returning officers who may not
be so scrupulous and honest in regard
to the discharge of their duty, in which
case it might be possible for them to
reject the nomination papers of certain
candidates. In order to safeguard one-
self and the people as a whole pgamst
any such mischievous possibility we
can with safety accept the amendment
suggested by Mr. Chaliha. The objec-
tions raised by my hon. friend
Mr. Sidhva are rather far-fetched. He
seems to think that for every seat there
‘will be 30 candidates. He also claims
to have had experience of ¢ elections
and electioneering for 20 years. I
would like to know during what elec-
tion and for what seat were there
more than 15 candidates. Is it possible
to have more than 15 candidates for
any seat? If we were to adqpt the
two suggestions, the one contained in
the Bill itself and the other contained
in the other thing, even if there were
to be 15 candidates. there might not
be more than 5 candidates, who would
go to the returning officer......

Shri Sidhva: There is no comparison
between past and future elections.

Prof. Ranga: Even in regard * to
future elections, after all we must
have some guidance. There is the
. precedent in vogue in U.P. where we
are told that this practice sugges,ted
by Mr. Chaliha is already obtaining.
Secondly can my hon. friend Mr. Sidhva
make enquiries as to_what is happen-
ing either in France, Italy or England?
Do we come across 15, 12 or even
10 candidates for one seat? No. There
is plenty of time: there are four hours
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and all that the returning officer has
to do is to notify all the people to
come up till the last minute. When
they come in he can take it for granted
that they are there and thereafter he
can take as much time as he likes in
filling up these forms, provided of
course those people are there within
that time. I do not think that the
objections raised by Mr. Sidhva are
really substantial.

As for the objection that the Law
Minister  might have in accepting the
amendment—I do not propose to
support @h}s amendment in view of
the provisions already made in the
Bill—I would suggest that it is only
in addition to the provisions and he
would not be doing any violence at
all to his sense of justice towards the
candidates themselves or even the
status of the returning officers by
accepting this amendment.

Shri  Naziruddin Ahmad: This
amendment looks very attractive and
simple but the difficulty is that it
tries to over-simplify matters. There
is a condition that every candidate
must be present before the returning
officer at the time of filling up the
nomination papers. Only in case of
serious illness and absolute physical
inability on the part of candidates their
presence is dispensed with. If
Dr. Deshmukh wishes to stand in
Mr. Chaliha’s constituency he wiil
have to be present and the only way
in which he can avoid it is if he is
paralysed or suffers from absolute
physical inability. In that case no
candidate can stand for a constituency
which is far away from his hrome. It
strikes at the root of the present state
of affairs. Apart from that difficulty.
I think it is also otherwise fatal to
the purpose of the clause.

Shri T. T. Krishnamachari: I am
rather intrigued by the inventive
genius of my hon. friend Mr. Chaliha
who wants to simplify a procedure
which has been in vogue in all: coun-
tries where democratic election has
been the rule. The whole scheme of
this chapter seems to be that formal-
ism to a certain extent is maintained.
except in so far as clause 34(4) is
concerfied, where the returning officer
is enjoined not to refuse any nomi-
nation paper on the ground of a tech-
nical defect which is not of a sup-
stantial character. But all the time,
even in the previous clauses the
technical character of a nomination
paper is emphasised, as for instance,
the obligation on the part of a candi-
date to nominate himself as his agent
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or hominate somebody else. My hon.
friend Mr. Chaliha who is not an in-
_genue so far as elections are concerned
would realise that ‘any amount ot
election and legal literature has
sprung up on this question whether a
candidate has nominated his election
agent and whether a nomination paper
in cases where there is this defect
could be held valid.

Therefore, it seems the formal
character of a nomination cannot alto-
gether be divested by a simplified pro-
cedure such as the one suggested by
Mr. Chalina. If the obligation is laid
on the Returning Officer to fill up the
nomination paper and see that it is
properly filled up, it may even mean
thrat because he has filled it up it gives,
more or less, a protection against any
challenging of {hat nomination paper
by any other candidate. I think it is
laying an onus on the Returning Officer
which is far beyond his capacity,—
however intelligent or clever he may
be in the imagination of my friend,
Mr. Chaliha—for him to discharge.
The scheme as it is does involve a
certain amount of formality which has
to be observed. If that is not so we
may send a nomination paper by
registered post and anything that is
sent by registered post might be
accepted and all this formality is not
necessary. And then why should a
person be present himself if he is
goirg to send someone to present the
nomination paper on his behalf. Sup-
pose a Minister of the Central Govern-
mert is standing for election in
Madras or Bombay as the case may
be, it is quite sufficient if his agent
happeus to be present there.

Theae ideas, original as they seern,
are not only . impractical but hinder
the choice of proper candidates, and
I therefore suggest to this hon.
House that the proposal of my hon.
friend, Mr. Chaliha should be sum-
maryy rejected.

Mr. Chairman: The hon. the Law
Minister.

Dr. Ambedkar: T do not accept the
amendment.

Mr. Chairman: Does the hon. Mem-
be: :vant his amendment to be put to
vote?

Shri Chaliha: No, Sir. I beg to with-
draw it

Mr. Chairman: Has the hon. Mem-
ber leave ot the House to withdraw
his amendment?

Shri Hussaia Imam: No, Sir. I object
to leave being granted.
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Mr. Chairman: Then I will have to
put the amendment to vote.

Shri Sidhva: But, Sir, Mr. Chaliha
wants to withdraw it.

Mr. Chairman: The hon. Memb:.
was not following the trend of the
debate. Though the hon. Member,

Mr. Chaliha, wants to withdraw his
amendment objection has been raised
by an hon. Member to leave being
granted. The rule is that if any hon.
Member objects to leave being granted
to withdraw an amendment then with-
drawal cannot be allowed and the
amendment has to be put to vote. The
question is:

For sub-clause (1) of clause sl.
substitute the following:

“(1) (a) On the date appointed
for making nomination the candi-
date shall appear in person with
his proposer and seconder bet-
ween the hours of eleven o’clock
in the forenoon and three o’clock
in the afternoon before the Return-
ing Officer at the place specitied 1n
this behalf in the notice issuea
and the Returning Officer sha!l duly
fill the nomination forms himself
and the candidate, the proposer
and seconder shall sign it in his
presence and the validity of such
nomination shall not be challengea
in any election petition.

(b) In case of serious illness or
absolute physical inability of tne
candidate to be present in person
and if the Returning Officer is
satisfied with his signature he
may®dispense with the presence of
the candidate and shall sign the
nomination paper as provided in
clause (a).”

The motion was negatived.

Shri Meeran: Clause 31(5) as it
stands requires a person presenting the
nomination paper to produce a copy of
the electoral roll. Since the Returning
Officer will have the electoral rolls
himself. I submit that it is not neces-
sary for the candidate or for anybody
who presents the nomination paper to
produce copies of the electoral roils.

Amendment made:

In sub-clause (5) of clause 31, omit
the following:

‘may require the person present-
ing the same to produce copies of
the electoral rolls in which the
names of the candidate and his
proposer and seconder are includ-
ed or of the relevant entries in
such rolls, ané”.

—[Shri Meeran].
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Shri Meeran: I now move amend-
ment No. 328 standing in my name, in
a slightly amended form which is ac-
ceptable to the hon. Law Minister. I
beg to move:

After sub-clause (5) of clause 31,
insert the following new sub-clause:

“(5a) If at the time of the
presentation of the nomination
paper the Returning Officer finds
that the name of the candidate is
not registered in the electoral roll
of the constituency for which he
is the Returning Officer, he shall
for the purposes of sub-section
(5) require the person presenting
the nomination paper to produce
either a copy of the electoral roll
in which the name of the candidate
is included or a certified copy of
the relevant entries in such roll.”

I don’t think I need say much on
this because the hon. Minister has
agreed to this amendment.

Mr. Chairman: Amendment moved:

After sub-clause (5) of clause 31, in-
sert the following new sub-clause:

“(5a) If at the time ot the
presentation of the nomination
paper the Returning Officer finds
that the name of the candidate is
not registered in the electoral roll
of the constituency for which he
is the Returning Officer, he shall
ror the purposes of sub-section
+5) require the person presenting
the nomination paper to produce
either a copy of the electoral roll
in which the name of the candidate
is included or a certified copy of
the relevant entries in such roll.”

Dr. Ambedkar: I have also given
notice of an amendment to the same
effect. So I agree to this amendment.

¥ Shri Syamnandan Sahaya: I also haa

an amendment to clause 5 in this
connection. My feeling is, why should
the huge cost of supplying copies of
the electoral rolls which is going to
be heavy, be borne by the candidate?
Why should not a copy of the relevant
entries of the electoral roll of the
constituency only be produced?

, Dr. Ambedkar: The word there is
‘ r".

[0}

" €ari Syamnandan Sahaya: Yes, I am
trying to explain. - The option in this
cas: lies ‘with the Returning Officer.
The Returning Officer may call for
either a copy.of the electoral roll or
only a certified copy of the relevant
entry. If the option is left to the
candidate to produce either of the two
it is all right, but as the wording
stands a Returning Officer may ask
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the candidate to- produce a copy of the
electoral rolls. I would suggest that
either the option of production of one
or the other be left to the candidate
himself, or the reference to the pro-
duction of a copy of the electoral rolls
be entirely omitted and only the pro-
vision as regards production of a
certified copy of the relevant entry be
retained.

Shri T. T. Krishnamachari: If the
hon. Member would refer to clause
34(7) he will find that his point is
answered because there is an obhga—
tion on the part of the Returning
Officer to accept the certified copy of
the relevant entry.

Shri Hussain Imam: Then why give
this option?

Shri T. T. Krishnamachari: The
option in this matter rests with the
candidate himself who might choose
to produce either the electoral roll it-
self or a certified copy of the relevant
entry. So far as the Returning Officer
is concerned he has got to accept it
in terms of clause 34(7).

Mr. Chairman: The question is:

After sub-clause (5) of clause 31,
insert the following new sub-clause:

“(5a) If at the time of the
presentation of the nomination
paper the Returning Officer finds
that the name of the candidate is
not registered in the electoral roll
of the constituency for which he
is the Returning Officer, he shall
for the purposes of sub-section
(5) require the person presenting
the nomination paper tc produce
either a copy of the electoral roll
in which the name of the candidate
is included or a certified copy of
the relevant entries in such roll.”

The mqtion was adopted.

v Shri Syamnandan Sahaya: I beg to
move:

“Omit the Proviso to sub-clause
(5) of clause 31”.

The proviso reads:

“Provided that the Returning Offi-
cer may:—

(a) permit any clerical error in
the nomination. paper in re-
gard to the said names or
numbers to be corrected in
order to bring them into con-
formity with the corresponding
engles in the electoral rolls;
an

(b) wherel niecelssary. direct that
any clerical or printi error
in the said entries mga.l.l be
overlooked."’
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. ; [Shri Syamnandan Sahaya]

'“/ The result of this proviso will be
that_the persons who have filed their
nomination will be running to the
Returning Officer, trying to find cut if
there are any clerical errors and
making requests to him to correct
them. In some cases the Returning
Officer may correct them; in cthers he
may not correct them. It is a sort of
a quasi-judicial procedure which the
Returning Officer is asked to adopt
and to allow such a thing to happen
between the filing of nomination
papers and their scrutiny is not
desirable. This strikes me as a matter
of importance; of course it is for the
House to accept it or reject it. Most
of us are fully aware of what happens
during elections and the House will
pardon my saying that some of us are
apprehensive that worse things may
happen. Therefore, I would like
matters to be placed as much above
poard as possible. The proviso as it
is gives room for some kind of
concessions being shown in favour of
some; which may be denied to others.

Mr. Chairman: Amendment moved:

“Omit the Proviso to sub-clause
(5) of clause 31.”

Prof Ranga: I am as anxious as my
hon. friend Shri Syamnandan Sahaya
to prevent any mischief on the part of
Returning Officers. But at the same
time what we ought to do is to en-
courage Returning Officers to show as
much concession as possible to candi-
dates. It is not in the interest of the
public as a whole that there should be
as few candidates as possible and that
the Returning Officers should be given
an opportunity of dismissing as many
nomination papers as possible. Sure-
ly it is not the intention either of the
framers of the Bill or of this House or
of my hon. friend. Supposing a
number of cardidates submit nomina-
tion papers which are entirely in
order and they are accepted. This
proviso need not be invoked at all. If
on the other hand there are certain
nomination papers which are submitted
and to which the rival candidates can
take objection only on technical
grounds. Surely tall that the proviso
seeks to do is to give power to the
Returning Officer to show this con-
cession to some of the candidates. The
fear of my hon. friend is that he may
not show the concession to all the
candidates. It does not matter. He
shows the concessions at least to some.
This is not likely to happen in the
case of all, because they will be taking
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suﬂ‘_iclent care to see that their nomi
nation papers are submitted properly.
Tl}ereforg, this is all in favour of
friends like Shri Syamnandan Sahaya.
We are keen on helping as many candi-
dates as possible. Therefore, we
should support this proviso.

ft wez oY o fawe [
ARY § JW, AN FAW § |
IMEAFF & ¥ (¥ ) 7 Wi fF
ug feavgsn §:

“(4)The Returning Officer shall
not refuse any nomination paper
on the ground of any technical

defect which is not of a substantial
character.”

@ FTAdeT §f a8 g fF A
TF AW T ASsA § FIAT A
yg & femmn, ar sear  TER
Tea fomrar § ar e wifegu=h
(constituency) #1 T T
™ g AR W Ag I AT T8
d qqr FT GHAT § | GEARA FY
gong feefawr snfea (Returning
Officer) ? g#ar &, faw @ &
WA IIEw g 1 7 agl WA g
f& @& AL TA q97 I &Y FATafy
fag & feefan snfeec Rt & @w
g G AT et F ama s
FUI |

(English translation of the above
speech)

Shri Bhatt: In my opinion, it is un-
necessary that the proviso should be
omitted as desired by the hon. Member.
It is written in 34(4) that:

“(4) The Returning Officer shall
not refuse any nomination paper on
the ground of any technical defect
which is not of a substantial
character.” .

It only means that if a candidate
has, by mistake, written his name or
number incorrectly or if the name of
the constituency has been wrongly
entered, he can correct it if he wants.
It only provides that the Returning
Officer can allow him to make the
corrections. I do not agree that this
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would give an opportunity to the Re-
turning Officers to indulge in partiali-
ty and injustice.

Shri R. K. Chaudhuri: 1 strongly
object to the amendment which has
been moved by my hon. friend. But in
order to bring about a-uniformity of
decisions of all the Returning ‘Officers
in different places, it would I think be
better to substitute the word ‘“shall”
for the word “may”.

" Shri Shiv  Charan Lal (Uttar
Pradesh): I do not think that there is
room for any fear, as expressed by
my hon. friend Prof. Ranga and Shri
Syamnandan Sahaya that the Return-
ing Officer may not correct nomination
papers, because ‘it has been clearly
laid down in section 34 that no nomina-
tion paper will be rejected on the
ground of any technical mistake.
‘Therefore, whether he corrects it or
not, it is not in his power to reject a
nomination paper on the ground of
technical mistake. Section 34 clearly
provides that no nomination papers
will be rejected on the ground of any
technical mistake. Therefore the fear
that a Returning Officer will show
favour to one candidate and deny it
to another, is not warranted. Whe-
ther he corrects it or not that will
not prejudicially affect any of the
candidates and there is no need for
an amendment like this.

Shri Rudrappa (Mysore): There
seems to be a misapprehension in the
minds of some hon. Members so far
as this matter is concerned. Now we
are dealing with a vast number of
voters and all these voters are en-
titled to become candidates according
o this Act. About ninety per cent.
of the voters are illiterates. There-
fore it should be taken for granted
that the data in the applications will
be filled by some third person. There
may be so many cases in these nomina-
tion papers where the date of birth
has to be filled and if the candidate
is living in the village he cannot get
the date of birth.

Mr. Chairman: Date of birth?

Shri Rudrappa: That will be one of
the items. I am giving an instance.
There will be the required age—above
thirty or twenty years. How he may
find out and put the correct date of
birth, if necessary. There are also
cases where nomination papers have
been rejected because they have not
put the required number in the
electoral roll.- That 1is a clerical
mistake. Even on flimsy grounds
nomination papers have been rejected
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and candidates who have good influ-
ence in the locality and who can
succeed have had their nominations
rejected in this manner. Therefore
there must be some scope for the Re-
turning Officer to rectify these clerical
errors and technical mistakes. If
such a provision is not included I
think it will result in very great in-
justice to many and it will also result
in great litigation even after the elec-
tion. Therefore this provision is quite
necessary in the interests of the candi-
dates as well as in the interest of the
elections and the electors themselves.

Dr. Ambedkar: I do not accept the
amendment.

Shri Syamnandan Sahaya: Then I
would like to withdraw it.

The amendment was, by leave,
withdrawn.

Shri Syamnandan Sahaya: There is
another amendment in my name (No. .
14 in Supplementary List No. 3). This
also is an attempt to clarify the posi-
tion. The amendment reads:

In the first Proviso to sub-clause (3)
of clause 31, after the word ‘“candi-
date” occurring in line 2, insert the
words “for the reserved seats”.

The proviso reads like this:

“Provided that in a constituency
where any seat is reserved for the
scheduled castes or for the
scheduled tribes, no candidate shall
be deemed to be qualified to be
chosen to fill that seat unless his
nomination papsr is accompanied
by a declaration verified in the
prescribed manner that the candi-
date is a member of the scheduled
castes or of the scheduled tribes
for which the seat has been sc
reserved...... »

Now, we have in our experience
found that sometimes the Returning
Officers take queer views. Otherwise
many difficulties in the matter of these
nominations would not have arisen
and there might not have been so
many election petitions and cases. I
therefore desire to clarify the posi-
tion by adding the words “for the
Sesb:r'ved seats” after the word “candi-
ate”.

Mr. Chairman: Has the hon. Member
seen the words “to fill that seat” in
the proviso?

Shri Syamnandan Sahaya: Yas. Fur-
ther on also it is said “for which the
seat has been so reserved”. I have
seen all that. But I am suggesting
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the addition just to clarify the matter,
because after all wherever there is a
reservation there is one seat reserved
and the other is a general seat. So if
we add these words it appears to me
to be a little clearer. It will then read:

“Provided that in a constituency
where any seat is reserved for the
scheduled castes or for the sche-
duled tribes, no candidate for the
ntese;}'ved seats shall be deemed...
etc.

That is what 1 am saying. Of
course, even as it is there is no very
great ambiguity, but I wanted to make
it a little clearer by adding the words
‘(‘ifc;r the reserved seats” after “candi-

ate”.

Dr. Ambedkar: There is no ambigui-
ty and no such clarification is neces-
sary.

/
J Shri Syamnandan Sahaya: Then 1
will not press it.

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): 1 do not wish to
move my amendment No. 317 in the
Consolidated List but I want to make
a suggestion to the hon. Minister
which he may accept. Sub-clause (2)
of clause 31 says:

“Any person whose name is
registered in the electoral roll of
the constituency”’—that is, who is
an elector in the constituency—
*‘and who is not subject to any dis-
qualification mentioned in section
16 of. the Representation of the
People Act, 1950, (XLIII of 1950),
may subscribe as proposer or
seconder as many nomination
papers as there are vacancies to be
filled but no more”.

My submission is that the phrase
“and who is not subject to any dis-
qualification mentioned in section 16
of the Representation of the People
Act, 1950” is redundant and absolute-
ly unnecessary. Because, for being an
elector these qualifications are re-
quired. A person who is disqualified
in this manner will not be an elector
at all. If you say that he is an elector
on -the electoral roll, if his name is
registered on the electoral roll, that is
quite enough and this portion becomes
absolutely redundant. Why should we
have so many words and so many
lines unnecessarily although they do
not add anything to the meaning?
That is what I would like to submit.
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Dr. Ambedkar: It is an economy
measure, I understand.

Pandit Munishwar Datt Upadhyay:
As a matter of fact these words are
absolutely unnecessary, because if he
is an elector then he is not disqualifi-
ed in that manner. Because that is
the qualification of an elector given
in the section to which it refers, that
is section 16 of the Representation of
the People Act, 1950. So I submit
that it is absolutely redundant.

Dr. Ambedkar: It is better to be
redundant than to be ambiguous.

Pandit Munishwar Datt Upadhyay:
I do not think there would be any
ambiguity.

Mr. Chairman: The hon. Minister
does not accept it.

stog ;g beg to move:

After part (b) of the Proviso tou
sub-clause (5) of clause 31, insert the
following new part:

“(c) where necessary, direct that
any difference of age, arising out
of the entries in the electoral rolls
and entries in other records show-
ing the age of a candidate, be
overlooked if in all the records
and in electoral rolls, the age of
a candidate is over 25 years.”

AT FrF 7 afwwrg g fo
am Hfad s fell st &
fe ga@ & fogast gar g sam
ArfaAT 39T (nomination paper)
fezfami @feaz(Returning Officer)
F gm~ 9w fear Ak ST g I
daus i & i waH IW
7l & @ 9@ 9 §IT T TS
77 afefede Q0 FIQT & AYX T FT
deg gz 7 (Deaths and Birthe)
Fr @t @ F@wr & AT I
T f Ff gfefrde §ar @ Arse+r
YgF@T 1A qFar & fe I A
IWIT AN § g ¥ Ffgw
™ N AN N IW §F oy
NI N @ I@ wFF Ig N Iw
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At F fa=t o § 3w wr -
#aw J9T 3w (reject) 7@ @

wf§d | wirAegmw & ag fear mar
¢ 5o & amit wm ¥
foq war. Qv Wy @ Iq A oW
M & afew PR wf@d 1 @
® wrmr § fr ww A W
feft witfodz & o= @), fod
W R e el § Yo §@
R A A FER %1 waew ag
e €@ FIT IW R @ S PF N
g ¥ I9 7 AT I fae
T QW Afgd 1 W AWK 9T
Ig A I A FAr Wgq

(English translation of the above
speech)

Shri Jangde (Madhya Pradesh): I
beg to move:

After part (b) of the Proviso to
sub-clause (5) of clause 31, insert the
following new part:

“(c) where necessary, direct that
any difference of age, arising out
of the entries in the electoral
rolls and entries in other records
showing the age of a candidate,
-be overlooked if in all the records
and in electoral rolls, the age of
a candidate is over 25 years.”

What I mean to say is this. Let us
‘suppose a man who stands for the
‘election flles his nomination paper
before the Returning Officer, to which
an objection is taken that his age as
<tated therein is not correct. Now,
by way of proof, he produces his
school certificate, or an extract from
the Deaths and Births' Register of
his village as also any other certificate
that he might possess. Maybe the
age shown In all the three exceeds 28
years but then the three figures may
not tally inter se. Now. his nomina-
tion paper should not be rejected on
the only ground that the age figures
as shown therein are different one
from the other. The Constitution pro-

res that if anybody wishes to stand
sor the election his age must be more
than 25 years. Now, it may happen
that according to one certificate his
age comes to 26 years, according to
another it comes to 29 years and
according to yet another it comes to
40 years. What I mean to say is this
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that just for the resson of thess
discrepant birth entries his nominse
tion papers should not be rejected.
They should not be rejected on just
that ground.

Mr. Chairman: Amendment moved:
After part (b) of the Provig to

sub=clause (5) of clause 31, insert the

following new part:

*(c) where necessary, direct that
any difference of age, arising out
of the entries in the electoral rolls
and entries in other records show-
ing the age of a candidate, be
overlooked if in all the records and
in electoral rolls, the age of a
candidate is over 25 years.”

Shri Shiv Charan Lal: I do not think
that this amendment can be accepted
because wherever there is a question
of age or parentage or anything of that
sort, that has to be corrected at the
time of the preparation of the electo-
ral rolls. It is not the time when the
nomination paper is before the Return-
ing OfMcer that such matters can be
corrected. If a man has not taken the
care and his age is short by a year or
so, the Returning Officer has no option
but to reject that nomination paper
and he cannot correct it. The man
ought to have taken care at the time
wben the electoral rolls were prepared.

sam: AU TreT g FE R
qfzfpde T390 NIN | O
afiw Y | T IW Y AV ww Y
gaarag s AL ISAT | feo
zfmr anfeee fdee w2 @ 2wy
feT @ g T § 4 T
yafw g o § g AAt 7 B
firr § @t wfrdae qaR 7 A& foar
SAT fg@ | Y §™ X I FF IW
g 2 g arag ek @ Iaar fr T
£ 1 e 1 qwar # i o adefs-
FeFRAEE T ¥ R =]
A AT T R &® & N gea
afRTTs 99 fedee 7@ AT Ifegd o

(English translation of the above)

Shri Jangde: I presume that his age
as shown in either of these certifi-
cates exceeds 25 years. If it is less
than that the question does not arise
at all, and of course the nomination
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paper would be rejected by the Re-
turning Officer. But when the age as
shown in each of the certificates
exceeds 25 years but the three entries
are discrepant i{nter se the nomina-
tion paper should not be rejected. Of
course, the question does not arise
when the age is below 25 years. It
may happen, however, that according
to one certificate it is 26 years, ac-
cording to another 29 years and
according to yet another 32 years. In
such a case the nomination paper
should not be rejected.

Dr. Deshmukh: I do not think my
hon. friend is correct. Perhaps his
attention was not invited to proviso
to s‘ub-clause (5) of clause 31 which
reads:

“Provided that the Returning
Oificer may—

(a) permit any clerical error
in the nomination paper in regard
to the said names or numbers to
he corrected in order to bring
them into conformity with the
corresponding entries in the
2lectoral rolls; and

(b) where necessary. direct that
any clerical or printing error in
the said entries shall be over-
looked.”

So, it is not correct to say that the
Returning Officer has got no authority
to make any corrections. The question
which is agitating my hon. friend, Mr.
Jangde 1s whether "the correction of
the age would fall under the category
of corrections which the Returning
OfMcer is authorized to make and if
it is held that even corrections of age
and varlous other entries could be
done, then there is no difficulty. If
the provision made here is not sought
to cover these matters, then probably
his amendment may be necessary. I
feel that the proviso probably covers
the slight variation in the age and
probably there would be no difficulty
because the Returning Officer has
been given that authority.

~ 8Shri Meeran: I -think the hon. Mem-
ver seems to be under a misapprehen-
sion. He probably apprehends the
rejection of a nomination paper on
account of a difference of age. That
question will come only if a candidate
is below 25 or above 25. Supposing
there is a difference in the age &as
between the nomination papers and
other records, so long as it satisfles
the rule that he is more than 25, I do
ant think his nomination paper will
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be rejected on that ground. My hon.
friend fears that because there is
difference in age in different nomina-
tion papers the nomination paper will
be rejected on that score. I do not
think so. It is a question that -must
be decided on other grounds, not on
the grounds of the difference between
this age and that. I therefore do not
think that this proviso is required.

Shri Rudrappa: The  argument
advanced by my hon. friend cannot be
dismissed so lightly. Suppose the age
is given in the electoral rolls as

below 25............

Shri Jangde: Suppose in all the
cases the age of a candidate is over
25 but they differ in other things....

Mr. Chairman: The hon. Member
need not elaborate the point. He has
already understood it.

Shri Rudrappa: The electoral rolls
are prepared by a third party and
the age is on the opposite to the
voter’'s name on the electoral roll. In
<o many cases I have seen that they
differ from 8 to 10 years. Supposing
there is an under a3ze. There is a
possibility of that age being _taken into
consideratiocn by the Returning Qﬁﬂcer
while the appiication is scrutinised.

Mr. Chairman: This amendmen.
does not relate to under age.

Shri Rudrappa: If age is poqsxdered
as one of the reasons for rejecting the
nomination paper, then it will cause
hardship. That age mentioned in the
electoral roll should not be taken into
consideration at all. The age furnish-
ed by the candidate or the date of
birth as given by him should be taken
into consideration and nct the age as
put down in the electoral roll or the

names In other lists.

Pandit Munishwar Datt Upadhyay:
When a candidate is over 25 years,
I do not think that a question arises
for the rejection of the qomination
papers. I submit this question cannot
at all arise. I take it that he does
not mean that any corrections in age
should be made by the Returning
Officer. So this amendment appears
to be misconceived because as a matter
of fact in every case where a candi-
date is above 25, the question of
rejection of nomination does not at e"
arise. Why shouid he apprehend i.

e R fag - gk 7@
7w, ¥@ EMET FT gAGA FQ@ §Q
TR 5o o faws A @R § AR
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8w A Par § wifs qafer
_'@ gra § fF #1S aed fred
EEEm @ wlzfede (School
++Leaving Cortificate) & am¥ %k
»atrq W IWIS G I A AR I
A YW A o q, qafer § f=
VEfefede ¥ W Ry A@ A sk
. @Ew (electoral roll) ¥ 3% ar
TR Ed 'ara’a q g qa®
a1 g aFar g fF 99 F A
~’q¢( (nomination paper) age
a1 s ar i (reject) F< faar
914 | & gaaar § R owsor g
- & arr ag aFsHe (amendment)
F@ 3T & 3wz (draft) fear
QA K Z@H Y AF T 9@ T
@ NI § gwAT § F oag
ftész (redundant) & w1 W F
T gg wsHe ( amendment )
AT A @RI AT AT | AL
RK T W JEfr g9 e
. fF R A SWIEE Y
A 1€ & Iq F7 MR qAR

foge fear e

g I@ @t g § dfFT S
-QF JEHT IE A w37 & fen
MW@E A @I 7 T AR
& foy wma wgF Qar @,
INT WHEF 3@ a9 AR TG
gifeq 0@ fF # avam g, faege
= g1 wwfed & gumar g fe
W1 gHeHe A W AERT R
fFdY a@ @FRFETE av IqF
¥ 77 % 32T F fHT @ = (accept)
s 5w d o wf U g
dY g @ ¥ FAT (cover) { ¥ |
T fFRl M IW qea fom & wf
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4@ 7g 99 7 A g &4 Ivfsi
g 9% @ 4 ger dfad |

i
(IZngiish translation of the above
speech)

‘Ch. Rambir Singh (Punjab): So- far
d4s uus amemunent 1s concerned L am
paruy hesitant and paruy apprebens
sive 10 supporung 1, because It is
possibie tnae. a cestaln  person may
vy the dchool ieaving Certticate
ana uie age recorded iln tne Ceruncate
aua wnat in ule eiectoral rol may
duler. wnayoe wnat in the Certificaws
tne age be 20 years and in the elector-
al rou 36 or oY years. Under thess
circumstances, tne yuestion may arise
as o wnener ms aominauon paper
shouid be geid vaua or suowd it YO
rejecled. ‘A0 my 1nynd, tne better
cousrse would nave ween that the
amendmene savuia have been drafted
In a duterentl wady and no provision
of 4o years as sucn inay have beeq
placed tnerein. ‘L0 me it appears tQ
pe yuite reaundaat. nad the anend-
men¢ been orougat torward WAU.IOU‘
these woras, 1t wouuid have been better.
It these words are 1nserted, a questiop
1s likewy 10 aslse as o waoetner the
nominawon paper oL one whose age is
recoraed be.ow 2L yz2ars snouia be
rejecied. ‘inis 1s correct, but when
an .ndividual contests an election, be
1s more 1nierested to be elected than
to prove numseltf to be a youth or a
minor. 1, theretore, want the hon,
vinister to delete these words from the
amendment if he is going to accept it
at all and get 1t so re-aratied as to
cover all aiticulties arising out of
tne difierences in age. 'I'mis will -en-
abie the age of a person to be correct»
ed in tue case of 1ts having been
wrongly recorded. ‘These words,
theretore, shouid e deleted.

Dr. Ambedkar: I do ncot propose to
accept the amendmeut.

Shri Jangde: I beg for leave to withe
draw the amendmeaant.

The amendment was, by leave,
withdrawn,

Pandit Munishwar Datt Upadhyay:

‘I want to make one submission with

regard to amendment No. 319, [
hope the hon. Minister will accept
this amendment. It is not for econo-
mising. He thought that tuat may
be redundant and that I only wanted
to economise. I think that this point
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Is net covered by the provisions that
bave been made. The amendment is

Betore the existing proviso to sub-
clause (2) of clause 31, insert the
following new proviso:

“Provided that any person
whose name i8 registered in the
electoral roll of the Constituency
can subscribe’ as proposer or
seconder on more than one
nomination paper for the same
candidate.” ‘

‘That point has not been provided
for. It may be that he has signed
one nomination faper. There may be
-some doubt about the entries. The same
person as proposer can flle more than
one nomination paper in respect of the
same candidate. I (hink that that
should be allowed, and has been allow-
ed in all the Election laws wherever
they have been made. I think the
hon. Minister will have no objection
to accept this.

Dr. Ambedkar: I cannot accept that

Mr. Chairman: I am not going to
put it to the Hcuse.

Shri A. C. Guha (West Bengal): ]
want a clarification on this point.

Mr. Chairman: This point has been
disposed of. The amendment has not
been moved.

.Shri A. C. Guha: I want a clarifica.
tion whether it is the intention of the
‘Government that a person cannot sign
more than one nomination paper for
the same candidate.

Mr. Chairman: The amendment has
not been moved and it is not put to
the House.

Shri Somavane (Bombay): I want
some explanation as regards the first
proviso to sub-clause (3) of clause 31,
which says:

“....unless his nomination paper
is accompanied by a declaration
verifled in the prescribed manner
that the candidate 13 a member of
the scheduled castes or of the
scheduled tribes for which...”

Dr. Ambedkar: That was discussed.

8hri Sonavane: I want some explana-
tlon. As regards the nomination of
& scheduled caste candidate, I would
like to know what would be the pro-
cedure of this verification in the case
31’ a reserved seat. It i3 stated here
declaration verified in the prescribed
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manner”. The procedure may be laid
down by the rules. As far as I know,
the rules will not come before
House in spite of the wish expressed
%y me. Therefore, we would like to
know what would be the procedure
for the verification. Otherwise. It
would be very difficult for us. Suppose,
we were asked to go before a magls-
trate, and sign- an affidavit. it will take
a long time. If it is a simple pro-
cedure., say. obtaining a certificate
from Dr. Ambedkar, who is a leading
‘Member of the scheduled castes, that
should be sufficient and aceceptable.
Lnat should be a sufficient verification.
We should not be asked to go to a
tourt. wait there. and do all sorts of
hings. Suppose there is a local J.P.
and if gives a certificate to the effect
that a person belongs to the scheduled
castes. =uch a certiicate mav be
accepted. At the eleventh hour. a
oerson mav chonse to send his pomina-
tinn and contest the e'e~tions. If he
1as to 2n throuch 2all this nroredure,
it would he verv hard for him There-
fore 'n the interest of ‘ba cimnlifica-
tion of the nrocedure. 1T womld ro~uest
the han T.aw Minigter tn cea that cuch
an ordinarv nrocedure is fnllpv-eq It
a reanartahla narenn f the In~alitv op
a Justica of the Peace efveg 3 -~ortifl-
cate. that should be accepted.

Shri Ramaswamv Nalda (Madras):
'n the second oproviso to sub-clause
(3) nf clause 31, the last rortion reads
as follows:

. unless the nomination
oaner {s arrenmnanied by a declara-
tion veriffed in the nreeccribed
manner that the crandidate ic a
member af anv af the scheduled
tribes of that district...... i

I wich tn lenow whother the wnpd-
ing “~f ‘hat Adictrict” daece not imoly
that he must be a resident of that
district.

Dr. Ambedkar: Yes: that is so.

Shri Ramaswamy Naldu: T want to
know whether anv resident af annther
distrirt, even thnuoh he helanas ¢n one
of the scheduled trikeq nf that Atetrict,
would  be exelrded  from seeking
election in that constituency.

Dr. Ambedkar: Not at all; that is
orovided.

WA Tnite Few ;o T
TR U an g ag § oA
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SqA it .!.' 5 qg fiﬂ
(provision) § :

“Provided also that where any
pérson having held any office re-
ferred to ' in clause (f) of sub-

section (1) of section 7 has been
dismissed”and the period of five

WIFR R @@ § o IR
fer Wi F ST § A FwE
R qg @ ar g Ay g ag w
QAT ATGAT § | 4 AT wEG
I ;1 at feark (debar) 74 Fzar
§ | A M g I F1 feA F1ar
g @ swa fog W1 i SrigA
gar g§m wifgq fog ¥ 9+ @rn
! A AEAA fgEr ¥ T @
Al

(English tt."anslation of the above)

Ch. Ranbir Simgh: Sir, I have a
dount regarding it and [ want to get
i: clarinied. ‘Ahere 18 a provision in

“Picvided also that where any
person having neld any oitice re-
ferred to in clause (i) of sub-
secuon (1) of secuon 7 has been
disimissed and the period of ave
years ...... ”

I think the soldiers and officers of
the Azad Hind rauj are not amected
by it, 1 want to know this tning:
Whetner tais provision depars tnem
ag weu? And it this provision debars
them then thiere shouid be some pro-
vigion so that they may also acquire
the rignt of participating in the
elections.

Dr. Ambedkar: I did not quite
follow what the last speaker said. 1
would like to make some observations
with regard to the point raised in
relation to the proviso to sub-clause
(3) relating to the procedure that
might be adopted for ascertaining
whether a particular candidate was a
scheduled caste candidate. The hon.
Member who referred to this point,
-has had, of course, no experience as
to how many people have been trying
to pass themselves on as members of
the scheduled castes in order to obtain
some of the advantages that have been
j‘ucribed for them under the law.

Shri Syamnandan Sahaya: Larger
numbers are likely to come in.
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Dr. Ambedkar: And'larger numbers
are likely to come in. I as a Member
of the Govermment have had some
experience about this, as to how for
instance, Hindus also would grow a
beard for six months, present them-
selves as Sikhs and obtain a job re-
served for the Sikhs, and subseqpently
shave themselves clean up and return
to the Hindu fold. Consequently, &
rule has been made by the Govern-
ment of India that any person
for whom any reservation has been
made, shall produce a certificate from
certain recognised authorities that he
belongs to that particular class.” Such
a provision, undoubtedly and beyond
question, would be in the interests of
the scheduled castes themselves, I
think I cannot say what exactly f{s
the procedure that the Commissioner
would think of himself in order to en-
sure that nobody other than .the
scheduled castes stands for these re-
served seats. I should have thqught
that there could be no harm if @
provision was made that every pep-
son who wants to put in his nomina-
tion paper for a reserved seat should
obtain a certificate from a magistrate
on the basis of an affidavit signed in
his presence that to their knowledge
thistJe man belongs to the scheduled
castes.

It might be a laborious or trouble-
some process; but I think it would be
better to have it rather than leave
loop-holes for any other person to come
in a fight for the seat.

Mr. Chairman: The question is:

“That clause 31, as amended,
stand part of the Bill”.

The motion was adopted.

Clause 31, as amended, was added
to the Bill.

Clause 32.—(Deposits)

Pandit M. B. Bhargava (Ajmer).
The reason why I brought in this
amendment is this. The existing rule
makes it incumbent on the candidate
himselt depositing the money. It
debars any of his helpers or friends
to deposit it in his name. In all the
Provincial and Central election rules,
there is the provision whereby a candt-
date can cause the amount to be de-
posited in his name, some one else
can do it for him and I think the same
provision should be made here also,

Amendment made:

In sub-clause (1) of clause 32, after
the words “unless he deposits” insert
the words “or causes to be deposited”.

—(Pandit M. B. Bhargava.]
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M gme @0 Trw

move:

. 1 beg to

In sub-clause (1) of clause 32. #
the words “flve itute

the words “two hundred and fifty.”

W FnT (clause) ¥ ag s
(provision) fFrr 71 § f5 &
TN A g7 & wWE WA
& ol g 9T F@ AN S
#wa st § 5 g9 aq
M oFFEAT WA ¥ oaga A R
AR qAm ¥ foy T @R
g fm #1 e w1 A g
(chance) @ & 11 3T g4 &are
ag g frag fagry wox & w4ifs
WA H YT FEAT fgF Q&) F
foq & =Fia= @1 & 1 FgT Aar
T sy & 99d faas e
Qg g 39 F fod gard W7
AT FIAT Al TR1E EMr SfpT Y gAY
¢ o & foy #if wae a8 Qi |
gaitard & foq it frar gw v
W] § I F aER I wf
gEilcar & for F1§ @@ Tz
gRae 7 § 1T F fou qiw
N WE ®N s Q™ &
gz agt PN | 9Tg oF AT E-
AR WA F FA F PR A
qe1 & gn zafeg AT e
fie P g IHTAQ HT ®AAT IH{T
w1 3@ fou S0 war s arfs
@ Ielia T F fog @@ A
@ & frd awa a3 s 1w
gren A D/, AT F agm I ar
faw 79 @ § AT Sw@r &,
wRiiffs AT IeAAR & foU ap
gt &Y wwar SO ot o, @ Ak
qE| a g | gwR wAaNE wqAr
N W W § art aasan § fe
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fra @wi & @iz . (vote) =1,
araat fgear A€ fadmr 9 w1 v,
qET F AWM X KHA AR
Al IFHEAR AL QAF A qRT ¥
ag A UF agd g A g ow
WA W F I qF A
nfea fear sk oF sto faam
T fog F g8 oF  ARHAY _ﬁ_
g aferk [ WA@Y,
q A N WA g AW AN R

A

% 399 WRET @9 TAT Agq
¥ foq & of wdt ¥ for A€
wae ag i, wWifF TRIg F
T4 § Aeq Fowzar fgemr T
sir T T A I N e
g W g wh oAt I ¥ &
w1 Fo fagar T AfFT T
g ¥ fou @ oF 9@ .
THEE gEi 0 A wg W g fe
gt Y A4 IEIRART X TR
9 & & FT qqT @A A
§ aifs @ Sedtea @@ T 1,
g d9q T 1 N wig 1 frark
¥ o g AT W T AA @ TR
F AT FHC FA@ARG T qw
Fmy ¥ rawd af@ AT Ry
FIAR f9q #1 d9d ad e
FE qg T frard 2, wA o @
gF § AR Q9 A & R §
@ F Fgm fF R e g IEh-
A 9 TEr A 9T Al e
w6, a1 A9 F ToE 9T Sy
g A Sfrmagd 5 Tdai ¥ feg
W qu Wwr @19 I oarfgd Wk
I QT T T AV 79§ w9 I
@ TWq ¥ yg € § F feav
A @ ) MW ¥ T
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# et A Fg &1 A F A«
IS FAT g1 § 9T F TN Ay
% AFF FE 4 q€ qad § |
d dm wegm v g frooa
N AT W MW@ § 4 fFatua
@At @ § aR TE oW AN
alFr NT q°T § I A AY )
Q9 IFHIFAR &7 TS AT Ff5T
¢ 1@fed § amdg Wit ¥ ag-
qq Fo7 fF ¢ g AN W
garT N A F, @ g€, N
TR g4 Aff, N B T IO
agfoae @ & st 1 @@ Ak
9t ggfera @ &, 41T W agfeu
A A qr =t

(English translation of the above
speech)

Shri S. N. Das (Bihar): I beg to
move:

In sub-clause (1) of clause 32, for
the words “five hundred” substitute
the words ‘“two hundred and fifty”.

A provision has been made
in this clause to the effect that
every candidate will have to deposit
ru&ekgs five hundred as security. I
th the object of this provision is
that by this measure many such candi-
dates will not contest elections, who
may have no chance to win. I am of
the opinion that this provision ic basi-
cally wrong, as the depositing of a
sum as security may prove to be an
obstacle for the poor only. Accord-
ing to the law which is being enacted,
the depositing ot security would be
an obstacle for ait the poor candi-
dates, while it would not be an
obstacle to the rich ones. .Under the
rules which we are framing now, there
will practically be no obstacle in the
way of the rich. The security of Rs.
500 will not be an obstacle for the
rich whereas a poor candidate would
not be able to contest the election for
want of money. Therefore, I think
‘that if the depositing of security is
made obligatory simply because of
the fact that the candidates, who have
no chance to win the election. may
not contest, then my submission is
that this provision imposes restriction
only on the poor people, as for the
rich it does not matter much even if

19 MAY 19851

People (No. 2) Bili 9135

they lose this security of five
hundred rupees. The hon. Minister,
while explaining this law, stated that
the security of those candidates, who-
would not get one-eighth of the total
number of votes will be forfeited. But
this measure cannot stop the rich from
contesting election. It is a pily that
when we have set up Democracy in our
country and have framed our own
Constitution, which provides equal
rights to all, mostly the poor people
are affected by the laws which we are
enacting these days. The rich are
not affected by this provision, because
even if their security of rupees five
hundred is forfeited as a result
of their failure to poll one-eighth num-
ber of the total votes it would mean
nothing to them. It wid, however, be
a great obstacle for the poor candi-
dates. 1 want to submit tha$ whereas
you want to lay down the condition
of depositing a security of rupees five
hundred, which the poor candidates
are unable to deposit, so that such
candidates may not contest the
elections as have no chance to win the
same, this wiil not put any real
obstacle in the way of the rich candi-
dates. The.candidates, who may have
no chance of winning the elections
may both be rich and poor. ' I would,
therefore, submit that if you cannot
lay down such a condition, as you
have done in the case of the poor, it
would be in the fitness of things, that
the poor candidates should get equal
chances for contesting the elections
and if it be not possible to do so, then
at least the security should be reduc-
ed from rupees five hundred to rupees
two hundred and fifty, so that the
poor may get encouragement and
stand for elections. I do not want to
say more about it. In the .
structure of the society the poor have
to face great hindrances in the way
of their progress.

1 feel that the procedure concerning
the delimitations of the comstituencies,
and the conduct of elections as out-
lined in the Bill under discussion, will
make it very difficult for the poor but
capable persons to be elected.
would, therefore, request the hon ‘
Minister to accept my suggestion, as
thereby the poor will be benefited to
some extent if not fully. It would be
better if at least some facllities f
not all. are given to them.

Mr. Chairman: Amendment mcvc—d:

In sub-clause (1) of clause 32. for
the words “five hundred” substilute
the words *“two hundred and fifty".

Shri Sidhva: I am certainly not in
favpur of prescribing an excessive
amount as deposit money for the
nomination papers. At the same time
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the sum should be such that it may
Rot cause unnecessary hindrance or
trouble- to the candidates or to the
administration and the conduct of the
election work. To-day I do not
exactly know what {s meant by the
words “‘poor man”. To some even the
sum ol Rs.’'250 suggested by my hon.
friend may be big.

Shri A. C. Guha: But Rs. 500 Is
bigger still.

.Shril 8idhva: True, it is bigger. But
1 say ;that. even 250 may be too big
for some ‘candidates. And auto-
matlcally .if- you reduce the sum to
Rs. 250.it will be Rs, 125 in the case
of the .Provinéial = legislatures. We
have already reduced the sum by 50
8:: cerit. in the case of the Scheduled

agte candidates. That is to say, we
have actually considered this question
of the capacity of the candidates. But
it may be that in some cases even
these sums are. too great. All the
same, we have to keep some reasoa-
able limit. Otherwise, why not reduce
it to:Rs. .50 in all cases or even t¢ Rs.
1¢- as a. nominal sum? But the point
is that,there should. be some limit by
wirtch .it. cauld be seen whether it is
« case of a bona fide candidate stand-
ing: for  election. 1t should not be
possible for anyone just to create
obstruction, to colleet a sum of Rs. 250
and. then stand: as a rival. It may be
that a candidate has no election to
fight, being the only candidate stand-
ing; but.then sommeone may stand up
just. for the sake:of obstruction. Such
a. thin g!'l..»shmﬁlld :l,le thobvlate(t.l And
eyerywhere; e countries, we
have such. reasonable monetary limits
fixed and I feel that the original figure
fixed .in .the Bill is quite reasonable
and need not be altered.

Pandit. Munishwar Datt Upadhyay:
Mr. Das says that deposit amount
should. be reduced from Rs. 500 to
Rs. 250 because he thinks that a num-
ber of poor people might stand and in
the erd if they are defeated and their
securities. are to be forfeited, the
would laoge Rs. 500. If the amount is
reduced tn Rs. 250, they would lose
only Rs. 280

Shri Sidhva: That was not his argu-
meat.

Pandit Munishwar Datt Upadhyay:
M he does: not obtain at least one-
elghth of the entire number of votes
cast, then he shall forfeit the security
of Rs. 250 only. My submission fis
that In such cases it is better that on
account of blg security the candidate
may not eeek eloction at all it his
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chances are so meagre. So that argu-
ment does not appeal to me. %he
principle that becavse there is ncw
adult franchise and all are equal and
the poor people should have a chaace
to contest elections—that is quite all
right. In that case if the amount of
deposit fixed is very small, there
should be no objection to anybody. If
you go to the extent to say that there
should be no deposits, it will be better
still but then what shall be the
position in the electicrs. You will
find a number of people because there
i3 no stake, creating confusion. There
can be, as my friend suggested, as
many candidates as there wouid be
voters in the constituency. So to
avoid this confusion some sort of
deposit is necessary and if that is
necessary, then it should be such which
might prevent a candidate from un-
necessarily standing for _ elections.
That is why I submit that this amend-
ment cannot be accepted.

Shri Rathnaswamy (Madras): [
would like to support the amendment
of Mr. Das. The very fact that a
deposit should be made by a candi-
date does not agree with the republican
spirit ot tne Coastitution. It looks to
me that this is a relic of the capitalist
rule and therefore it does not behove
of us to have any such provision here
in this Bill that a candidate should
make a deposit. It would definitely
go against the chances of a poor candi-
date but still he may be a very popu-
lar candidate and therefore it would
close the dcors to the chances of such
a candidate to offer himself as a
candidate. with regard to the
scheduled castes, 1 need not labour
this point that they would be very
much inconvenienced. T find he has
to pay Rs. 250 for the Centre and Rs.
125 for the State Legislature. The
Scheduled castes are very much back-
ward economically and even this
amount—though it appears very little
for this House—would be a great
inconvenience for them, particularly
for people who have been t-ied
workers, who have real enthusiasm
to serve the community and the
country to pay even this small amount‘.

Another point is the scheduled
castes in the rural parts would not be
so enlightened as those living in the
urban areas and the latter would ccme
to the rural parts and wusurp the
chances of the local men. As you
know, the scheduled castes of the
urban parts are better and in a little
more advanced condition economically
than the people in rural parts It
would go very much against the
chances of the local people belonging
to scheduled castes in ‘he rural paits.
Therefore I would even submit that
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in regard to scheduled castes. there
need not be any deposit und the very
fact that he is a bona fide member
of the scheduled -aste, inat he fulfils
the other conditions laid down for a
candidate, should be sufficient. In the
rural parts not only econuwically but
-even politically the scheduled castes
are backward. It delightel me . .the
other day when the learned Dr.
Angbedkar told the H)use that in
Bombay. province alone the number. of
votes polled were very lacge and pro-
bably that was the highest number of
votes polled by scheduled castes in
Bombay. - Bul that might. be due to
the great esteem and the pcpuiarity en-
joyed by Dr. Ambedkar in that pro-
vince, It might be due to .the fact
that Dr. Ambedkar is a towering
personality not only in Bombay but
also in the whole of India; it might
be  that - they were eonlighterned and
therefore it was possible for them to
have the largest number of voters of
gacheduled castes. But as far as [ am
concerned, I may tell Dr. Ambedkar
that it was possible under a limited
franchise but now that we are havin

a very large franchise, 1 am. afraj

that is not going to be the case. It
is very difficult to find «nt candidates
of scheduled castes who would be in
a. position to offer thensclves in the
various States both for the States
Legislatures. and the Paciiament. [
would therefore like to submit that
these conditions should not stand in
any way of candidates who ure very
popular but poor and candidates who
would be really wuseful and service-
able not only to the comnunify but
also to the country at large I there-
fore would insist that this® condition of
depositing this amount, particularly
In regard to scheduled castes, sh-uld
be completely deleted fc un this Bill.

Dr. Deshmukh: There is an amend-
ment in my name—No. 66 in the
Supplementary List.

NQ @A g - aarefa w@-
™, ¥ gMeT w1 gudw wR &
W WA AP FATf | qR
qg sk § f& ™ (clause) ¥
T I & fasfay & qu
fefesfirdaw (discrimination) faar
a1 97 wfewrdz (Parliament)
¥ fog gqiwar § A&z A
(State Assemnbly) ¥ feg arf
g @¥ fog wmT z@
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X W AT dor  T@r IEw AN
At arf @ ok gar @ w-
T @ fefeslfriga a1 age <
€ | AN qINA IHAT F AL
WA § ag O gHA § A
YT 1 § gFar g FF wag wmAR
= WERT & T fagi W W
gioe (draft) fear § S F o -
Fagw ot fFafeade & . fog -

WG R @S O qEA §
foq 3@ A AT AR FAY gk

m oAz Ty wwfed @t gw A @
fe afoaic a1 @ WA &
wee M geet @ qwre@ (alo-
wance) faerm & su & AmT
Waar @At g1 @ vgaw W
far 9 AqEE X AIAA AT
o 41 & want great ¥ aed
WY ¥ e A rn. ag wwfed
fe ozt o &< # Frer § wd
Fq@ I AQ W WL AL W
7z 9gR e @ AN e §
AT W N g I A
ar a5 A Qo AR i W R
qoTar OF AT ft T § g Aw
wt w1 T §, dageE o (Soh-
eduled Caste) ®r st IwwIzarC
A, A} B AN 7 A qw-
iz FrIwy fod g dwe qrwlt
(Ballot box) # smawwsar g,
Wk 39 &1 & o § @ g,
W ey ¥ 99 & e qnly
w g A www § A A0
ATTA @ T W
AN far g @
A ag v § Feoww AW
wR & fog amdia Bt @
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dfe garr dfqam @ fsefagar

aft wn § wafey fedr i F

NEAA T@AT ATV AL § |

(English translation of the above
speech)

Ch. Ranbir Singh: Sir, I feel some
hesgitation in supporting the Amend-
ment. My objection 1s that dis-
crimination has been made in regard to
depositing .ot security. In the case ~f
Parliament it is Rs. 500 wnile f:r the
State Assembly it is Rs. 250 only. Even
the amendment introduced by Shri
Das in this connection has maintained
the discrimination by fixing the
amount to Rs. 250 and Rs. 125. I am
unable to understand as to why this
discrimination has been made in regard
to depositing of security. Jt might
have been in ‘the mind of the hoan.
Minister or whosoever has drafted this
clause that as huge amount has to be
spent in connection with the election
to the Parliament, hence the securitly
should also be more. Or., he might
have thought that ax there s
difference  between the alluwances
given to the Mecmbers of the Parlia-
ment and those o the  tage
Assemblies, hence there should be dis-
crimination in regard t; security us
well. But I do not find myse{ in a
position to support in either of the
circumstances. The r2ascn is that the
expenses will not be sinply double. I
think, if you take ‘he expenscs int)
consgideration, then the difference in
security should have been seven or
eight times than the evi:titiz ore. In
addition to this there is one thing
‘more as far as the expenses are con-
cerned. that the scheduled caste
candidate will requitc couvle the
number of ballot-boxes and thus
double the expenses will have to be in-
curred and in comparison to this he
shall have to deposit only hilf the
amount of security 1 fsil ¢ under-
stand as to whether this discrimination
has been made on tl.e bas!s of experses
alone. Therefore, I would like that
the hon. Minister should himself put
forward some suggestion for removing
this discrimination because our Consti-
tution does not recozrize any dis-
crimination and it is cetter not to
have any discrimination in any maiter.

Dr. Ambedkar: I am not prepared
to accept the amendment.

Shri S. N. Das: 1 beg leave of the
House to withdraw my amendment

Amendment was, by leave,
thdrawn.
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St e W ; gl foe.
( Supplementary List) 3 #.
AR S0 H 9 AU qErEA § AQ
weg f& a7 chede (Amend-

" ment) §H< (accept) F I

My amendment No. 67 in supple-
mentary list No. 2 i{s the same as Dr.
Ambedkar’s proposed amendment.
Being an earlier amendment I submit
that it should be accepted, since he has
agreed to it, though I am not pressing
for it. :

[Shri Ramraj Jajware (Bihar): I
hope that my amendment No. €7 in the
supplementary list o 2 will be
accepted

My amendment No. 67 in supple-
mentary list No. 2 is the same as Dr.
Ambedkar’s proposed amendment.
Being an earlier amendrient I submit
that it should be acceptel, since he
has agreed to it, though I am not
pressing for it.] .

Further ameadment made:

In part (a) of the Priso to sub-
ciause (1) of clause 32 after the word
“him”, insert the words ‘or on his
behalf”.

—([Shri Ram}aj Jajware]

Further amendment made:

In sub-clause (2) of clausa 32, after
the words ‘has either deposited”
occurring in lines 3 and 4 insert the
words “or caused to be deposited”.

—[Dr. Ambedkar]

Further amendment made:

In sub-clause (2) of clause 3%, after
the words ‘deposited by him”
occurring i line 5, insert the words
“or on his behalf”.

—[Dr. Ambedkar].

Dr. Deshmukh: I »eg to move:

In part (a) of the iroviso to sub-
clguse (1) of clause 32, after the words
“scheduled tribes”, insert the words
“or backward classes”

The point as to what should be the
deposit has been discussed at length.
In addition to the scheduled castes and
scheduled tribes I suggest the words
“backward classes” should also be
entered. I know objection would be
taken to my suggestion because it may
be said that the backward classes have
yet to be determined under the Consti-
tution. Sooner or later the Commission

-under article 340 would be appointed

which would determine what are the
weaker sections of the community as



L
943:  Representationof he

vequired by the fundamental rights and
the directive principles. And if thcse
pepple are to -have concessions on the
ground of their being backward it is
tantamount to their being qualified to
have the same concessions as the
scheduled castes and tribes. At the
present moment it would not be possi-
ble. for any candidate on this very
ground to obtain the concessions, be-
cause under the Constitution the
President has not yet specified what
are the backward classes, although for
other purposes they have been. For
instance, in regard to scholarships
there is a list of backward classes.
Although at the present moment there
may probably be some difficulty, I
submit that there is no necessity to
distinguish between other backward
classes and the scheduled castes and
tribes. Therefore the same_concessions
as are sought to be given to the
scheduled castes and scheduled tribes
candidates should also be available to
the backward class candidates.

I have seen certain persons karbour-
ing a considerable amount of prejudice
against the backward classes getting
any concessions. It is all very well to
say that we want to forget castes and
sub-castes but that is nol heing
realistic. We know that for sometime
it is bound to continue that a Hindu is
more recognised by his caste than by
anything else. That is the .losest ining
to his being described. It szems that
there is even an inclination to find out
individual or family backwardness. I
do ‘:not know how on earth it is going

to be possible to ascertain individual

backwardness. So it will have to cume.
It you want to avoid it it will be doing
injustice to a very large rumber of
people, who are described by us as the
teeming millions or the dumb miliions
and so on. When the dumb millions
really awake it would not be a very
happy omen or augury for .the main-
tenance of peace and tranquillity in the
country, much less for successful
elections at the polls if we continue to
manifest an attitude of hostility or in-
difference to their interests. I warn
those who are inclined to suggest the
ascertainment of individual or tamily
backwardness that by such means they
will ' make trouble inevitable. 1f you
think that you should do it with respect
to the scheduled castes and tribes, no.
sensible man will suggest that it is not
possible in any of these cases. If you
want to respect the Constitution, if you
want to give relief and assistance to
all those who are really backward,
amongst whom there is hardly a
graduate, although their population
may be lakhs and they are more back-
ward than even the scheduled castes,
you should include them. But if you
want to deny these facilities and
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assistance to these people it vzill not be
very just. Therefore 1 hope that
although there - may be some diffi-
culty in giving
immediately, the hon. Minister would
be pleased to accept this amendment.
He will see that the amendment gets
at least his support. These people at
present are being denied the facilities
both of education and such cther
things which they are entitled to get.
under the Constitution. From that
point of view also I hope this amend-
ment would be accepted.

Mr. Chalrman: Amendment moved:

In part (a) of the Proviso to sub-
clause (1) of clause 32, after the words
“scheduled tribes”, insert the words
“or backward classes”.

Dr. Ambedkar: I cannot accept that
amendment, Sir.

Qe T fag 7 STRT AN
¥ galgT 1 gHgq @A & fog @@
gwr g1 wifa wQE, S
s @ gar @ & frogw 37 An
fraw & o fogdr gt faat #
3 f 71 g & farggee e (Sche-
duled Caste) a1 frEqes T
(Scheduled tribe) & & IT
N ow dww fA e
1 ¥ foy qfeamie & MW W%“‘
fodt & o @ e & )
fer 97 ¥ et @ gax fed
grem § v fog g WA
dmw A8 fem & geilE @
wfifrs a9, e AR W
A gl @i e f@ W TR
JTy am aF g g g faad
ww A fres g § I &
g oh fred gu & fewr <X
adl ¥ 5 34 W agy g WAL
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(English translation of the above)

Ch. Ranbir Singh: I rise to support
the amendment moved by Dr.
Deshmukh. Sir, you are aware that
we have provided several sateguards
or reservations in the Constituticn for
the benefit of backward classes whom
we'otherwise call as ‘Scheduled Castes’
or ‘Scheduled Tribes'. We have reserv-
ed seats for them both in the State
legislatures as also in the Parliament.
We have, however, done aothing for
the other unspecified backward classes
who are politically, economically or
educationally. no more advancad than
these. Scheduled Castes or Tribes,
These people are as backward as the
scheduled castes or scheduled tribes
except that they are not being recognis-
ed- as untouchables, though the politi-
cal and economic deal they are re-
ceiving is no better than the one given
to the untouchables. I will, therefore,
put it to the hon. Minister that this
issue of security or deposit is not a
.major issue. A small concession or this
issue will not count much. It will, on
‘thé other hand, give a convincing proof
-of . your mental outlook. which wili
make such people feel that they too
have a friend in this House or there
are gome who have regard for them.
It will serve as a step towards thelr
progress in the right direction. 1,
therefore, support the hon. Doctor’s
amendment.

~_Pandit Munishwar Datt Upadhyay:
The amendment which has been mcved
by Dr. Panjabrao is. I think, a very
necgssary amendment. The Mover
was hesitant in saying that as the
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classification of backw clisses has
not yet been made under the (onsti-
tution, his amendment may appear to
be premature and _some objection
might be taken to it. But I would like
to say that the fact that no such classi-
fication has so far been made i3 no
point against the amendment. When-
soever that classification is' made this
law will be applicable. The « lassitica-
tion has not been made on account of
certain reasons. The Constitution pro-
vides that within two years the
President should take steps to Ao it
but that period is now proposed to be
extended to three years.

Mr. Chairman: Which period is gcing
to be extended?

Pandit Munishwar Datt Upadhyay
Period for the appointment of the
Commission to enquire into ibe matter.

Mr. Chairman: No period is fixed in
the Constitution for the appointment
of the Commission.

Pandit Munishwar Datt Upadhyay:
Very well. ‘7hen, if there is ne perjod
and if the classification” is not made
before the next clections, the backward
classes can take advantage of it later
on, but the right to which these pennle
are entitled should not be denied. The
backward classes are as poor as the
Scheduled Castes or Scheduied Tribes.

Dr. Deshmukh: Poorer even.

Pandit Munishwar ‘Datt Upadhyay.
In- certain cases they may even
poorer as my friend points out. ™y
submission is that in these circum-
stances this amendment ghould be
accepted. i

Prof. Ranga: I agree with what my -
hon. friends have so far said in support
of this amendment. One of my friends
wonders whether the backward classes
are not as poor as the Scheduled Tribes
or Scheduled Castes. So far as I know,
from the knowledge I have of the
economic condition of the bac
classes in my State, they are even
poorer than many of the Scheduled
Caste people—at least they are as
poor as the Scheduled Castes. What
is .more, whereas in the case of
Scheduled ‘i'ribes and Scheduled Castes
the State, as my hon. friend the Prime
Minister stated yesterday, has come to
recognise their troubles and difficulties
and has come to realise its respond-
bilities, so far as backward classes are
concerned the State has just now begun
to think of them: even till today the
President himself has not been able
to discharge his own duty to specify
which pf them are to be categorised as
backward classes so that the educa-
tional and other facilities that the State
is expected to provide for them could
be provided. .
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Then again, these backward classes
in most paris of the counwuy are not so
very nulierous In any omne area and
socially tney have been just as ‘“de-
pressed”. ‘Lherefore, it would be very
guiicult indeed for ‘them to find es
much deposit money 88 others could.

This amendment if accepted will also
give them a sort of an assurance that
toe State is cognizant of their needs
and its own responsibilities towards
them, socially and economically. One
small point which I may meation i3
that if you leave this classification to
tne States it is quite possible they may
make mistakes. For example, there is
one communty in South India
popularly known as Koya community
members of which actually style them-
selves as Valmikis. This particular
commumnty in all other parts of the
country has been treated as a Schedul-
ed Laste whereas in the South although
the community has been pressing for
such classiication the State Govern-
ment would not do it merely because
its numbers are rather numerous.
Similar anomalies are likely to take
place elsewhere. If, however, we were
to accept this amendment in this
manner it would mean that the Presi-
dent as well as the Central Government
and the State Governmsnts would
have to take steps to give these people
their due share of privileges. I was
taken a bit back yesterday when my
hon. friend the Prime Minister gave
me the imoression that there might
be a possibility of diluting the con-
cession that is sought to be given by
the Constitution amending Bill intro-
duced by him. He said that the
expression ‘backward classes’ might
have to be changed and the "scheduled
tribes’ might have to be brought iz, I
would have no objection to the
‘scheduled tribes’ being brought in. But
I do not like the exprec<sion ‘hackward
classes’ to be dropped out of the Bill.
Keeping all these facts in mind, I
think it would be advisable for my
hon. friend the Law Minister himself
tn accept the suggestion made by Dr.
Deshmukh and include the words
‘tackward classes’ here. T wish to
ascure him that by including ‘back-
ward classes’ for the benefit of these
concessions. he would be doing no harm
e'*ker ta tha ~rheduled tribes or to the
scheduled castes.

stT oot fag : et wERA,
R ot Aad fFowm P
(clause) # %3¢ #5349 (Back-
ward classes) ' ¥ w@r T
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¢ foxgee  wwew (Scheduled
Castes) ¥ wama w7 ¥ %1 wwy
v { 5 g o aha § xafey
} W AT ? o
faslt f& alx @\

S FAW § | IF Y IF F QU@ M
gt qgar | A T § 4g AT FEAT
fe ag saar & feoifse (deposit)
< faaar fe@ ak @ F@
agE g g 1 wfed A
fage =@ § f§ <Y afzdz (am-
endment) $IRT Jw@ A Iq
f?miavﬁ#!ﬁ ANTT T ¥
¥

(English translation of the above)

Thakur Krishna Singh Uttar
Pradesh): Sir, I am surprised to( note
that the backward classes have not teen
included in this clause. Perhape
the idea of taking less securities from
the scheduled castes’ people is that
they are poor and as such are unable
to furnish as big securities as others
may possibly furnish. Dr. Ambedkar
perhaps knows that these backward
classes are eaually poor, in fact they
are poorer. People from these classes
pull rickshaws and do coolie werk in
our own side and whatever they
receive by way of wages, it is less than
what the scheduled castes pecple
usuallv get. It does not help them
even to make their both ends meet.
As such it would not be fair to expect
these people to deposit «s much
security as the others would do. And
sn_my submission is that the hoa.
Minister should accepnt the amendment

which bhas been introduced
Deshmukh. by Dr.

st Qfwer : s AWmpe
o g aTT oV %GR e ¢
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;eduled tribes) av Fvad FordeT
{Backward classes) #r S giwt
R ¥ A% gwa @ g d
fgg Fwr wgh § & faegs
A goa fegl-& Nt § e
ferat N A g F adH § oA
IT-A AN W g s Y
g dR A I ToAr dar §
&£ St SoriA@ mi R/ @
JIHA ] I FC gb | gheu
§ wRAg W S ¥ fdge s
F @ 33 s WAw F AN
o fqame & ar feaat & weew
q oft NgT Tga faare 7 s
FAF A gwF AN AN § feoug
quil & saE wId fEwr dar
FE@ O AT ITH S WA AR
FOfA 1 @ ST F FALC AT A
T agT wwd £

'(English translation of the above)

Shrimati Dixit (Madhya Pradesh):
8Sir, in his amendment Dr. Deshmukh
has placed before you a picture of the
conditions of the scheduled tribes and
the backward classes. I beg to sub-
it that the condition of women too is
no better, because they are dependent
on men and their own financial
position is also no good. They do not
possess so much money so that they
may be able to deposit the security
which is demanded from them. There-
fore I would request the hon. Minister
o give some thought to their case as
well when he comes to consider the
amendment moved by Dr. Deshmukh.
They are neither in a position to earn
some livelihood apart from what their
male members of the family earn, nor
have they got any other personal pro-
‘perty. So it is essential that due
attention should be paid to their case
as well.

Dr. Ambedkar: It is not possible for
me to accept this amendment for two
reasons. One is this: that we have not
got any statutory deflnition of the
backward classes, a3 we have in the
case of socheduled tribes and the

"Tg MAY 1951

' Peopr eNE 4B gUb

scheduJed castes. From that we know
who {5 the scheduled caste and who
is the scheduled tribe. So far a3 the
Lackward classes are concerned, that
matter is left to ve determined by each
State Government so far as‘its' own
province is concerned. From that point
of view, it would introduce a certain
amount of indefiniteness in the law to
make provision  forr the backward
classes. : :

~ Secondly. this is the first time that.I
" hear that such a concession should be

extended to the backward classes.
Ritherto the concessions that have
been spoken of as being necessary for
the upliftment of the backward classes
are educational concessions and con-
cessions in the services of the country.
I have not heard of any such pro-
position and.so far as those hembers
representing the backward classes in
this House are concerned, I know they
are capable of paying not only their
own electinn deposits, but also the
election deposits of many others.

Dr. Desamukh: I essentially wanted
to voice tne demands of the backward
classes. I beg leave of the Ilouse to
witndvcaw it.

The amecadment was, by-leave.
withdrawn.

Shri P. X. Deshpande (Madhya
Pradesh): Oun a point of order, Sir.
While we are discussing clause 32, we
are. making it compulsory for candi-
dates to deposit a certain amount. In
Part 2 we have described the «qualifica-
tions and disqualifications for m-ember-
ship. Now, if we make it compulsory
for any candidate to deposit a certain
amount before he can he a candidate,
it amounts to another disqualification.

Mr. Chairman: Is the hon. Member
moving any amendment?

Shri P. Y. Deshpande: [ am ralsing
a point of order.

Mr. Chairman: There Is no point of
order in it.

Shri V. B. Vaidya (Bombay): I beg
to moe:

In sub-ciause (1) of clause 32, cmit
the words ‘“and in the case cf a
primary efection, a sum of fifty
rupees”

. The formation of an electoral college
is only for one day to elect a member
for the Council of States. No sooner
a member is: cle~tel the electoral
college ceases to exist. Why should a
member of an electoral college be
made to pay Rs. 50?7 That is ail what
I want to submit.
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. Dr. Ambedkar: 1 do not accept the
amendment.

Shri V. B. Vaidya: Then [ do not
press it.

g waT fﬂE Ihgtom vo:

.In part (a) of the Proviso to sub-

.clause (1) of clause 32, add the words
“if he stands for reserved seat oaly”
.at the end.

qarafa 9I1EY, W HAEE [ F
A8 Y wEAr £ Tg ug § fF
AR AT P R F&aIFT 3
@d @ AT T wgqw w6
WA AaEFar g | O R(R)
¥ w= Qar fomr &

“If an elector gives more than
one vote to any ore candidate in
contravention of the provisicns of
sub-sec’ ' ~n (1), then, at the time
of counting of voties not more than
one of the votes given by him to
such candidate shall be taken into
account and all the other votes
given by him to such candidate
shall be rejected as void.”

WA ITE@ ¥ H SO0 Fgar
qeart g fFr o e F alt @@
TF A 3, (9 o B A E TR
fie § sk qw foee Az (Reserved
seat) & @@ wof wifod g feasd

The Minister of State for Transport

and Railways (Shri Santhanam): I

think this amendment is out of order.
Nobody can stand only for a reserved
seat. He will be entitled to stand for
a seat In a constituency where a seat
Is reserved for Scheduled Castes.

Y WA @ Thatis a

matter for the Chair to decide.

AT AT gMT H TN g AAqv
NEY W TOW & qqC v

(election) % zrr uF & A ¥
N afes W 1 W 9™ W R
fefg o & [T @Y AR
g fF g3 ¥ aF ozf fowsd
#iza  (Reserved seats) § &t
TN AT AGE) G HfEar FLu
fay g & qar sam e of -
gfs® (non-Harijan) gficwT &t
W A 9% A w6, Wi
g Al HA ¥ FYAT A gwAT
g ar 48 "8 @A Fg wwfa
A g1 e A afeFde
(Parliament) #, a1 &€zq aq-
mea (State Assemblies) ¥ ¥aw
gimt &1 8 Sor =gw & A
A 3, qR W& 2 amfa i d
IFT AT AWMT F W FE &
A N ufgs F3F  £B  aS
A § @ @A qF awnafa msw
Rt § AR W AT HAr AT
A frar Tar A gEET AdT qg
g fF Y <@ Aed (general
voters) § 31 ¥ R & amx
7z s afes @ wrm fF s
IRt JT A gfom IEnTEr
# faar @t @ gvar § f& QAY
g SPIAR ) swar € A
wag & fF I 7 NE aghe
¥ IFER Al FEE @ ¥ Ak
wafoq T8 gfom Srficae & g
e JW A IRA | F gwwar
g fF o< Qar g, ar gl 3
siediggma (Constitution) a@war
g Wk faum @ aeY A O I
N @I ]| A wET G g I9
¥ faeg @ ¥F A A EA-
97 a7 foar war ot fex o7 & R
# Qar w % afd @wmw ax
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[wiod ot feg ]
*qr f fag § o 7% feqr
{ ag 9@ fizg (general seats)
% foq Wt s2w (contest) %1
T AR v N gm
wy aWeR aTh wE ¥ A
fiex wgw § e ag At Fwdk-
e W fref g€ wfaat ¥ W
{ o1 fazgse s/ (scheduled
caste) ¥ g s g N ¥
W DAt w AR B 1 BT I
¥ gz dqeA Ag we war g
Al ag qafer @ awar gfF a7
Teq EPN ¥ WA g AT S
qige< (popular) N 7 &, W
Tog ¥ SHAIE QAT A W
a7 ¥ @ =T g f& adaghk
s ghor sellza Y @ I

~

vea agt s | 35ed 7 a
Twadta WA wERT ¥

wgn § 5 | AT wmwm
o TgR A W afes 1 Qo
wisg ag g fo fade g
¥ e @ g wf e
fzg Y @gr A E ¥ 70 T
@ Wt afeaG ¥ (ordinary
way) ] q‘{ﬁ AW FEHI@AR B
q@ @ AT A" WX AT
@ 37 ® agl W FWAR IO [\
i o A A ¥ FAAX P
§ a@ wd N el T

g!

(English translation of the above
speech)

Ch. Ranbir Singh: I beg to move:

“In part (a) of the Proviso to sub-
clause (1) of clause 32, add the words
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“if he stands for reserved seat only”
at the end.”

Sir, if you will read the gub-section
(2) ot clause 62, you will appreciate
the spirit behind it and realize the need.
of this amendment. Clause 62(3)
says:

“If an elector gives more than
one vote to any one candidate in
contravention of the provisions of
sub-section (1), then, at the time 6¢
counting of votes not more than
gne of the votes given by him to
such candidate shall be taken inte
account and all the other votes
given by him to such candidate
shall be rejected as void.”

In elucidation of it ‘I would submit
to you to take the example of a consti-
tuency having one general seat and one
reserved seat. Now assume ttat for
the reserved seat......

The Minister of State for Transport
and Railways (Shri Santhanam): [
think this amendment is out ¢t order.
Nobody can stand only for a reserved
seat. He will be entitled to stand for
s seat in a constituency where a seat
is reserved for Scheduled Castes.

Ch. Ranbir Singh: That is a matter
for the Chair to decide. If my amend-
ment is not accepted we would be
administering another poison iuto the
society through election. 1f you will
only consider carefully as to what shape -
election would really assume where
there are reserved seats, you will find
that no non-Harijans would like to
vote for a Harijan candidate because
he can be returned from both the seats.
Indeed I have no objection in that. If
it is intended to send only the Harijans
in Parliament of India or in States’
Assemblies, they may be sent there, I
have no objection. But I object where
people enter there by impregnating the
society with the poison of rivalcy. If
my amendment is not accepted, the
result will be that a fear will enter
into the minds of the general voters
that if they would vote for the Harijan
candidate there could be the possibility
of both the Harijan candidates being
elected. So they would like that their
non-Harijan candidate may also
succeed and therefore they would not
like to vote in favour of the Harijan
candidate. If that happens. I think it
would go against the inteat of the
framers of the Constitution and their
purpose of giving protection to them.
But if my amendment i{s accepted,
there would linger no such aoubts in
their minds and they will also be able
to contest the general seats for which
they have been empowered by the
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Constitution and every voter will exer-
cise his opinion thoughtfully. 1If any
voter wishes that both the candidates
of the backward class or scheduled
caste should be elected, then he will
vote for both of them. But if this
amendment of mine is rejected, it could
be possible that even an unpopular
person may be returned for that reason
and, therefore, I apprehend that no-
body would like to vote for {he Harijan
candidate. Hence I want to request
the hon. Minister that no more guison
of caste distinction should be allowed to
enter in the society. Thus it is in the
fitness of things that those Harijan
friends who want to stand from the
general seats should stand in the
ordinary way like other general candi-
dates after furnishing full security. If
the voters would like, they would elect
them there also; and if they are return-
eil1 from there, I have no objection at
all.

Mr. Chairman: Amendment moved:

In part (a) of the Proviso to sub-
clause (1) of clause 32, add the words
*it he stands tor reserved seat only”’
at the end.

st WeT @ A garefa wEed,
i WA fag ) e aumw 7 A
arg f s ag g wrgal & %
freft g€ il & &F0 A
sraTgT 3 WY g A Ad W
I E AR frg awg ¥ ST # AR
[ Ay & arad Jm oy €
g Fga ¢ fr o sfeet ok
fresr g€ wnfrdl s aifaenfagl
§ fog @ <@ 7EE Tt s Ay
wWw sw femfae  (deposit) &t
st e AR F A 9, u®
I F Fg? H qAwx § ofew =i
M gRiw §, T A A & f&
WA el N g o wrg
ffl A s & fouagr @, ww
# ferifore 33 & wgfome @ o
F4ifH 3T & M TAAT 94T A v
2t ag Wl feorfye o e &%)
M AR TT FCER gt
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W™ wifas & aEd f& a@ Q@
fenifz #x a¥, @ @ ¥ T
FT I AR A yFR Ffad S«
7 W AT P G, A W® Y
g A g FIEQ FAT ATET R
78 fearaq @s A 76, 9
a agt 7wy e g wg foade
fzg (reserved seats) & gy

I ag AR gfeem A w4
asl gw W g &Y a1 feqifae

FT GFA § A I gH 4g qgloua
Afaer & 7 ) 9w Ak q@ St
grr 7 oS ag wgfeama @

farg | a8 A A Q) g €

(English translation of the above
speech)

Shri Bhatt (Bombay): Sir, I did not
quite follow what Shri Ranbir Singh
meant. 1 do anot understand whether
he wants the uplift of the Harijans and
backward classes or not and whether
and how he wants to help them. He
says that Harijans and other backward
classes should be given this benefit of
less deposit only for seats reserved for
them and not for any other seats. That
is what he means but the proposition
here is that Harijan candidates stand-
ing for any seat anywhere in the
country should have this concession of
less deposit because they are not able
to deposit huge amounts. If in future
our Harijan brethren were 1o be in a
position to deposit the money them-
selves, then we can make nec
alteration therein and you should rest
assured that the day they are able to
do this, they would themselves like to
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be on a equal footing with us and they
would not accept this concession from
us. As our sisters have declared that
they do not want any reserved seats,
in the same way, the Harijans would
say that they can deposit five hundred
rupees and they do not want any such
concession in future. At that time, it
would be proper to stop this concession
to them. But it is not fair to put for-
ward the suggestion at this time that
the concession shrould only be extended
for seats that have been reserved for
the Harijans and for no other seats. I
submit that such a step only rmakes our
outlook narrow. Therefore I wish to
suggest that he should not put.fuorward
his amendment and create unhealthy
conditions thereby. That is all I have
to submit.

Mr. Chairman: Does the hon. Member
wish that I should put his amendment
to the House?

Ch. Ranbir Singh: I want to know the
reaction of the hon. Minister.

Dr. Ambedkar: I do not accept it. ¢

Ch. Ranbir Singh: Then I would like
nhave the leave t{o withdraw it.

The amendment was, by leave
‘withdrawn.

Mr. Chairman: Now

I shall put
clause 32, as amended.

Shri P. Y. Deshpande: Sir, iny point
is this. Since we have provided
qualifications and disqualifications for
candidates it is not open to us to Lkave
any provision so as to add to the dis-
qualifications of a candidate. This
deposit clause really works out as a
disqualification and therefore it is out

of \order. ,

Mr. Chairman: The question is:

“That clause 32'. as amended,
stand part of the Bill.”

The motion was adopted.

Clause 32, as amended; was added
to the Bill.

Clause 33 was added to the Bill.
Clause 34.—(Scrutiny of nominations)

Shri Syamnandan Sahaya: I have an
amendment to this clause. It is No. 22
of Supplementary List No. 3. I beg to
move:

In sub-clause (2) of clause 34, for
the word “refuse” substitute the word
“reject”. :
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This is a simple amendment. It will
be seen that in sub-clause (2) of clause
34 tne language is:

“The Returning Officer shall then
examine the nomination papers and
.shall decide all objections which
may be made to any nomination,
and may, either on such objection
or on his own motion, after such
summary inquiry, if any, as he
thinks necessary, refuse any
nomination on any of the follow-
ing grounds”.

I submit that the word used should
be ‘rejected’. In this very clause later
on the word ‘reject’ has been used. If
we refer to sub-clause (6) of this
clause it is said that ‘‘the Returning
Officer shall endorse on each nomina-
tion paper his decision accepting or
rejecting the same and, if the nomina-
tion paper is rejected, shall record in
writing a brief statement of his reasons

_for such rejection.” I submit it would

not be proper to use two words, two
different terminologies.

Mr. Chairman: Amendment moved:

In sub-clause (2) of clause 34, for
the word “refuse” substitute the word
“reject”.

Dr. Ambedkar: I have no idea. It
is a draftsman’s point. My hon. friend
will see that the draftsman seems to
be using ‘refusal’ in respect of nomina-
tion and ‘rejection’ in respect of
nomination paper.

He is making a distinction and I
think that a distinction is consistently
made by him throughout the clauses. I
therefore think it is better to retain
that now.

Mr. Chairman: Does the hon. Mem-
bet- "want me to put his amendment to
vote?

v/ Shri Syamnandan Sahaya: There may
be others who may want to speak. I

beg for leave to withdraw the amend-
ment.

The amendment was, by leave
withdrawn.

‘/Shri Syamnandan Sahaya: Then.
again coming to sub-clause (4) here
it does not refer to nomination but to
nomination papers. I hope the hon.
Minister will accept it here. The
Returning Officer shall not refuse any
nomination.

Mr. Chairman: May I just point out
that this has been finished and the
hon. Member has been allowed to with-
draw. Therefore this amendment {s
not before the House.
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Shri Syamnandau Sahayga: 7 have
another amendment to sub-clause (4).

Mr. Chairman: We shall see to it
subsequently. He can move it at the
proper time.

Pandit Kunzru (Uttar Pradesh): T
beg to move: .

To sub-clause (5) of clause 34, add
the following Proviso:

“Provided that in case an
objection is made the cundidate
concerned may be allowed to recbut
it not later than the next day but
one following the date fixed for
scrutiny. and the Returning Officer
must record his decision on the
date to which the proceedings have
been adjourned.”

Shri Sonavane: On a point of order
the hon. Member has given no notice
to the Members of this House and it
was held by the Speaker previously and
that no surprise should be sprung upon
the House. May I know whether this
amendment moved at this juncture is
admissible?

Mr. Chairman: I expect that the hon.
Member knows the rules of the Fouse.
He has been in the House for a suffi-
ciently long time. When amendments
of this kind are handed over to the
Chairman. the rule is that if the hon.
Minister in charge of the Bill is agree-
able to the amendment. then this is
allowed. This is the practice. Tt is
for the Chair to waive the period of
the notice of amendment or not. Un-
less the hon. Minister in charge of the
Bill accepts it. I am not going to put:
it to the House.

Pandit Munishwar Datt Upadhyay:
I have a point of order. There is
already another amendment No. 348. 1
think the substance of that améndment
is also the same. .

Mr. Chairman: The subject matter
is the same. Since this is being
moved, if it is accepted, that will be
ruled out.

Pandit Munishwar Datt Upadhyay:
My submission is that that amendment
has priority over this.

Mr. Chairman: I called the Members
who had sent amendments. Ncne
stood up. Then Pandit Kunzru stood
uo. What does it matter? The sub-
ject matter is the same. 1f that is
moved or accepted, what difference
does it make?

Pandit Kunzru: Sub-clause (5) re-
quires that......
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’Dr. Ambedka:: To shorten the pro-
ceedings, I would s2y that I am
accepting the amendment.

Mr. Chairman: The hon. Minister in
charge is going to accept the amend-
ment.

Pandit Kunzru: I shall therefore be
very brief in explaining the purpose of
my amendment. Sub-clause (5) as it
stands requires the Returning Officer
not to adjourn the proceedings on the
serutiny day unless they are interrupt-
ed or obstructed by riot cr open
violence or by causes beyond his
control. What I want is that a candi-
date whose nomination is challenged
should be given a reasonable time to
be able to disprove the charge zgainst
him. He cannot do so on the spur of
the moment. This is recognised in
England where the Returning Officer
is required to complete the scrutiny as
early as practicable. In the United
Provinces, under the Indian Legislative
Assembly Electoral Regulations, ke
Returning Officer is given the power to
allow an adjournment when a candi-
date’s election is challenged and the
purpose of it is {o enable the candidate
either to call witnesses or to produce
documents disproving the charge
against him. T hope the House will
regard this as a reasonable amendment
and will accept it.

Mr. Chairman: Amendment mcve_d:

To sub-clause (5) of clause 34. add
the following Proviso:

JProvided that. in case an
objection is made the candidate
concerned may be allowed to rebut
it not later than the next day but
one following the date tixed for
scrutiny, and the Returning Officer
must record his decision on the
date to which the proceedings have
been adjourned.”

Shri T. T. Krishnamachari: I would
like to know something mecre about
this. I understand that there is a
provision of this nature in the Election
rules in regard to the U.P. Legislative
Assembly. But, to the best of my
knowledge. there is no such provision
either in the Rules that obtained in
respect of the House that was the pre-
decessor of the present House or in
the Rules for the Legislative Assembly
or the Lesislative Council in my pro-
vince. The point really seems to be
that some time is to be given and in a
matter like this. the time factor cannot
always be to the advantage of fair-
play. It gives some time for influence
to be brought to bear upon the parties
concerned. If there is something wrong
in a nomination paper and that has
been discovered after scrutiny, the
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Returning Officer would have to give
his decxsmn. promptly, then and there,
without giving any time for lobbying
or logrolling. The mere fact that a
provision of this nature exists in- the
Election rules of one State in India
and also the fact that it is not found
in other States Rules, I think, should
make us pause before we accept this
particular amendment. Notwithstand-
ing the fact that there are weighty
reasons behind the decision cf the hon.
Mover of the Bill for accepting this
amendment, I think the House will do
well to pause and consider all the
aspects of the question, before accept-
ing the motion. If this is incorporated
in this Bill, it might change the pro-
cedure that is obtaining in parts of
India other than the Uttar Pradesh.

Pandit Kunzru rose.—

/ Shri Syamnandan Sahaya: Sir, I
would like to...

Pandit Kunzru: Sir, on a point of
explanation,... :

/ Shri Syamnandan Sahaya: Perhaps
after I have finished my...

Pandit Kunzru: Sir, I say on a point
of explanation. When my hon. friend
Shri T. T. Krishnamachari was speak-
ing I thought he said that the language
of my amendment applied in the UP.
for election of Members to the U.P.
Legislature. But that is not so. his
was the regulation for the election’ of
Members to the Legislative Assembly
from the U.P.

. Mr. Chairman: Was the rule different
in the U.P. from the rules in other
provinces?

Pandit Kunzru: It might have been
so. But if you ask the authorities,
they will never say that these rules
lead to any trouble or lobbying. These
things have never happened. My friend
Mr. Krishnamachari seems to be very
imaginative to-day.

Mr. Chairman: On a question of fact,
I would like to ask the hon. Member
whether this rule was prevalent in the
U.P. as opposed to any other rules in
the other provinces? 1 thought rules
for the election of Members to the
Central Assembly were the same in all
the Provinces.

Pandit Kunzru: This rule was pre-
valent in the UP. I will read it. It is
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Clause 2 of Regulation No. XX and it
was in force in the U.P.:

“The scrutiny shall be completed
on the day appointed in be-
half under clause (b) of sub-rule
(2) of rule 11 and no adjournment
of the proceedings shall be allowed
unless ‘objection is taken to the
nomination. In case an objection
is made, the candidate concerned
may be allowed time to rebut it
not later than the next day but
one following the one fixed for
scrutiny; and the Returning Officer
must record his decision ¢n the
date to which the scrutiny has
been  adjourned.”.

Shri Santhanam: There is cne parti-
cular difficulty which should be con-
sidered by the hon. Law Minister. If
out of the ten or twelve candidates one
of them raises an objection, then all
of them with their agents will be held
up at the place of scrutiny for three
days and that will lead to lot of un-
necessary expenditure and incon-

enience.

Shri Syamnandan Sahaya: There is
another difficulty and that is of a
rather technical nature. If we accept
this amendment, as a result of it, we
will find that the date of scrutiny has
to be different from the date originally
fixed. In that case this will conflict
with the other clauses. We have al-
ready accepted sub-clause (c) of clause
28 and we cannot go back on it. And
according to that we find that the
Commission shall appoint—

“the last date for the withdrawal

of candidatures which shall be the
third day after the date for the
- scrutiny of nominations;”.

Now, a date for the scrutiny of ncmina-
tion is published and on that date the
candidates with their agents come. If
on that day scrutiny does not take
place, then there will be difficulty as
to what will be the date construed as
the proper date for withdrawal. That
is my apprehension and I am voicing
it because certain difficulties and
doubts have arisen in my mind. The
clause itself contemplates of cases
where the scrutiny may have to be
stopped and it says ‘“‘when such pro-
ceedings are interrupted or obstructed
by riot or open violence or by causes
beycnd his control.” I do not know
whether any provision has been made—
I may have missed it—in this law as
to what will happen when for reasons
noted here the scrutiny is not held and
the Returning Officer postpones the
process of scrutiny. If there is a pro-
vision already here. I would like to
be referred to it.

Dr. Ambedkar: It means he shall
postpone it.
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Shri Syamnandan Sahaya: Dces he .

fix another date?

Dr. Ambedkar: The election has not
started.

Shri Syamnandan Sahaya: These are
the two difficulties which I thought
might be clarified—one with regard to
the date of withdrawal and secondly
whether there are any provisions that
in case the scrutiny is postponed, what
will happen next.

Shri Hussain Imam (Bihar): May I
ask for a clarification? The name
‘Legislative Assembly’ was common
both for the Provincial Assembly as
well as for the Central Assembly. Did
the rule referred by Pandit Kunzru
refer to the Central Assembly or the
Provincial Assembly? Secondly, I
wanted to point out that in clause 5
itself the provision is not for any
particular day to which the adjourn-
ment will apply. A lacuna has heen
left and it has to be filled in by saying
that proceedings wil be adjourned
otherwise his_discretion is absolutely
unfettered. Then as my fnengl Mr.
Sahaya pointed out there. is the
question of withdrawal. There must
be fixed date to which adjournment of
proceedings can take place and the
place in which it can take place. These
should be clarified.

Shri Ramaswamy Naidu: Sir, I
have tabled an amendment, and
in view of the points raised by my
friend Mr. Krishnamachari. I feel it
should be accepted. Mr. Krishna-
machari has objected that the lobbying
will still be there when there is time.
When the nominations are published
and when there is time for withdrawal
and scrutiny, everything will be done
at that time. As far as the objection
of Shri Sahaya is concerned, the date on
which the scrutiny is finalized will be
the date from which the date for with-
drawal will be counted. Therefcre no
question can -arise about that. In view
of the fact that if any mistake is found
as to the signature of the proposer or
seconder not being genuine or having
been obtained by fraud and in view of
the fact that on this ground the election
may become totally void, there must
be some time to go into it. Because
on the last date some person might
forge some signatures and objections
may be taken to it that the signature
of the person is fraud. Some time must
be given to find out the truth Ly the
‘Returning Officer. I would have Lad a
much longer time given or discretion
given to the Returning Officer to
finalize the proposals. As the clection
will become wholly void if it is fcund
afterwards by a court that the
signature was not genuine or has been
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obtained by fraud, I think some
adjournment must be given, some dis-
cretion must be given to the Returning
Officer and I would request the Law
Minister not to give only one or two
days but to give him discretion so that
ne may satisfy himself that the
signature is genuine.

Pandit Munishwar Datt Upadhyay:
I will not repeat the objections taken
by some hon. Members. In view of
the difficulties that arise on account
of the acceptance of this amendment
I would suggest the acceptance of
amendment No. 348 in the printed
list, namely the insertion of the words
“beyond second day” after the words
“adjournment of the proceedings.”
That will solve all the difficu!ties. The
sub-clause will read:

“The Returning Officer shall
hold the scrutiny on the date
appointed in this behalf under
clause (b) of section 28 and shall
not allow any adjournment of the
proceedings beyond second day
except...... ”

I do not think any such cdifficulty
would arise in accepting that amend-
ment.

Dr. Ambedkar: Apart from the
question whether the existing rules in
U.P. and other provinces contain such
a rule as is stated in the amendment,
I think it is possible for the louse to
consider this matter independently on
its own merits. What is the Return-
ing Officer’s job? His job is set out
in sub-clause (2) of clause 24 that he
shall decide upon the points stated
there from (a) to (e). Those are the
possible objections that a candidate
may raise against another. It does
seem to me that if one candiiate is
confronted with an objection falling,
for instance, under (b), namely “that
the candidate is disqualified for
being chosen to fill the seat under the
Constitution or this Act” or i* he is
confronted with the objection falling
under (e) that the signature of the
candidate or any proposer or seconder
is not genuine or has been obtained hy
fraud, it seems to me somewhat diffi-
cult that he should be required to meet
those charges immediately then and
there. Therefore sheer equity would
require that some time may be given
to him in order that the candidate may
either produce some documentary evi-
dence or the oral evidence of some
witnesses to disprove the allegation
and it is on that ground that I felt
inclined to accept that amendment,
because otherwise it would be per-
mitting one candidate to take another
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by complete surprise by not giving
any time to disprove the allegation. I
think that this is an amendment which
certainly appeals to me and ought to

appeal to everybody......

Shri Santhanam: Will it be possible
for the returning officer to accept
those nominations for which no
objections had been raised. He has
to decide all the nominations at the
same time. '

Dr. Ambedkar: Where is the hurry
for the man accepting some nomina-
tions. After all he has to accept the
nominations on the final date after
the adjournment. There is no harm.
This will be done on the final day and
that is what the amendment says. The
amendment is very clear. The return-
ing officer must record his decision on
the date to which the proceedings
have been adjourned. There is no
discretion given to the returning
officer to postpone decision.

Shri Santhanam: Cannot objection
be taken on the postponed day also?
It must be made clear. Supposing on
the other day some objection is raised.

Dr. Ambedkar: Objection must be
raised on the day on which the
scrutiny begins—there can be no
objection on any gther day except the

date of scrutiny.

Mr. Chairman: The questicn raised
by Mr. Syamnandan Sahaya and Mr.
Hussain Imam is: is there any pro-
vision for such a contingency?

Dr. Ambedkar: There is no provision.
Can anybody make any provision?
Can anybody know how long the riot
will last? In Bombay the riot lasted
sometimés for twenty-nine days.
Therefore it must be left to the
Returning Officer to be convinced that
matters are peaceful and he can hold
the scrutiny. How can anybody say in
a law that if the Returning Officer
adjourns the scrutiny on the first day
because there is a riot he should hold
the scrutiny on the second day or the
third day? The riot may continue.

Mr. Chairman: That is so far as the
time is concerned. But there shopld
be some provision that the Returning
Officer should make his scrutiny...

Dr. Ambedkar: It seems to rne that
it is quite implicit in the clause. Our
dramatists have a habit, if I may sax
so. If somebody is dead .they must
carry the corpse on the stage, other-
wise the audience does not understand
{t. Ad I said, most of these things are

implicit in the clause.
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Mr. Chairman: I will now put Pandit
Kunzru’s amendment to vote. The
question is:

To sub-clause (5) of clause 34, add
the following Proviso:

“Provided that in case an
objection is made the candidate
concerned may be allowed to 1ebut
it not later than the next day but
one following the date iixed fer
scrutiny, and the Returning Officer
must record his decision on the
date to which the proceedings
have been adjourned.”

/ The motion was adopted.

v Shri Syamnandan  Sahaya: I have
an amendment to move, No. 24 in
supplementary list No. 3. I beg to
moye:

In sub-clause (4) of clause 34,
for the word ‘refuse” substitute the
word “reject”. :

The hon. Minister pointed out that
the word “refuse” has been wused in
reference to nominations and the wcrd
“reject” has been used in relation to
nomination papers. I would like to
draw his attention to sub-clause (4)
of clause 34 where the word “refuse”
has been used with reference to
nomination papers. Perhaps “reject”
may be accepted here.

Mr. Chairman: Amendment moved:

In sub-clause (4) of clause 34, for
the word “refuse” substitute the word
“reject”.

Dr. Ambedkar: If my friend’s
aesthetic sense is affected I am quite
happy to give him satisfaction.

Shri Syamnandan Sahaya: As a
matter of fact. in this House we have
to care for the aesthetic sense cof
people sitting opposite—nobody cares
for our aesthetic sense.

Dr. Ambedkar: In this case I will
accept my hon. friend’s amendment.

Shri T. T. Krishnamacharl: As
regards scrutiny of nominations, may
I point out, Sir, that direction may be
given that clause 28(c) which has been
passed by this House may be suitably
amended in the third reading?

Dr. Ambedkar: Yes, I have another
amendment also to move at that stage.
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Mr. Chairman: I will now put Mr.
Sahaya’s amendment to vote. The
question is:

In sub-clause (4) of clause 24, for
the word “refuse” substitute the word
“reject”.

The motion was adopted.

Shri Shiv Charan Lal: I will move
my amendment which is No. 95 in
supplementary list No. 1. Clause 34(5)
says— .

“The Returning Officer shall
hold the scrutiny on the date
appointed in this behalf under
clause (b) of section 28 and shall
not allow any adjournment...”

Mr. Chairman: I cannot possibly
allow this amendment to be moved
now after the House has taken the
decision that the last date will be the
one after the date of the scrutiny.
The amendment of the hon. Member
says, ‘‘subsequent days” if the scrutiny
is not finished on the first day.

Shri Shiv Charan Lal: Suppnse the
scrutiny is not finished on the first
day and there are no objections and
nobody wants to take time, then the
Returning Officer shall finish the
scrutiny on that day. For reasons
other than those given in this para-
graph if he is unable to finish that
scrutiny what shall he do? He can-
not adiourn because the reasons given
for adjournment are very few. As it
is. he cannot finish the scrutiny; he
cannot take it up the next day either.
Therefore, I have provided, Sir, that
the Returning Officer shall hold the
scrutiny on the day appointed in this
behalf under clause (3) of section 28—
then my words are ‘“and subsequent

dates, if the scrutiny is not finished on
the first day.”

1 p.M.

Mr. Chairman: The amendment just
carried provides for it. This, there-
fore, becomes out of order.

Dr. Deshmukh: I beg to move:

In sub-clause (4) of clause 34, after
the word “substantial” insert the
words “and vital”.

Sir, the reason why I wish that the
words “or vital” should be added is,
the meaning of the word substantial
is not very definite. I referred to the’
dictionary and found a variety of
meanings attached to the word sub-
stantial. It can mean having sub-
stance, material, stout, strong, bulky.
real, solid, conforming to what is
essential, involving essential etc.
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Dr. Ambedkar: What is the meaning
of vital?

Dr. Deshmukh: That which will
affect the candidature in a very
direct and a vital manner. -«

I have also an alternative to suggest
which I hope the hon. Minister will
accept. If we omit the words “which
is not of a substantial character” that
will serve the purpose—that is, if we
merely say that the Returning Officer
shall not refuse any nomination paper
on the ground of any technical defect.
By the addition of the words “‘which
is not of a substantial character” we
make it still more ambiguous and
give scope for interpretation in
different ways. Hence I suggest that
either the words ‘“and vital” be added.
or the word{ “which is not of a sub-
stantial character” be omitted. A
technical defect is understandable.

I now come to my second amend-
ment. I beg to move:

In sub-clause (5) of clause 34, omit
the words ‘“or obstructed by riét or
open violence”.

Why should we limit the obstruction
of the proceedings to only riot and
open violence? I think it is very
tantalising, Sir, to refer to only two
causes. There might be a variety of
cayses by which the proceedings may
be interrupted. Hence I suggest the
deletion of these words. In fact this
is in my view an invitation to riot and
open violence, if some candidate
chooses to do it. .

Shri Sidhva: What about a cyclone?

Dr. Ambedkar: That would be cover-
ed under “causes beyond his control”.

Dr. Deshmukh: If you omit the
words “or obstructed by riot or open
violence or” I do not think any harm
would be done. I therefore hope that

both of my amendments will be
accepted.

Mr. Chairman: Amendments moved:

In sub-clause (4) of clause 34, after
the word ‘“substantial” insert the words
“and vital”.

In sub-clause (5) of clause 34, omit
the words ‘“or obstructed by riot or
open violence or”.

Dr. Ambedkar: I do not accept them,
Shri Hussain Imam: The doubt of

the Doctor is that the word “sub-
stantial” will not convey the intention.
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Shri T. T. Krishnamachari: If we
are going into the merits, Sir, we
might as well adjourn now.

Shri Hussain Imam: No. It is just
one minute’s question, I was only
suggesting that the "word “trivial™
might be‘ added before the words
“technical defect”. Then it will cover
Dr. Deshmukh’s point.

Mr. Chairman: I will put both the
amendments. The question is:

In sub-clause (4) of clause 34, after
the word “substantial” iasert the
words ‘“‘and vital”.

The motion was nggatived.
Mr. Chairman: The question is:
In sub-clause (5) of clause 34, omir
the words “or obstructed by riot or
open violence or”.

The motion was negatived.

Mr. Chairman: I will now put the
clause.

Shri Meeran: I have two amend-
ments to this clause—Nos. 343 and 349
in the Consolidated List.
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Mr. Chairman: May I know whether
the hon. Minister is prepared to acceps
any of them?

Dr. Ambedkar: I am not accepting
any amendment. :

Shri Shiv Charan Lal: I have an
amendment—No. 99 of Supplementary
List No. 1.

it Dr. Ambedkar: I am not accepting
it.

Shri Shiv Charan Lal: That is about
the appeal—that the appeal should pe
finally decided about the nomination
paper and it should not be a subject
of an election petition later cn.

Dr. Ambedkar: That matter is stils
under consideration. We will come
back to it.

Mr. Chairman: The question 1s:

“That clause 34, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 34, as amended, was added
to the Bill.

The House then adjourned till Half
Past Eight of the Clock on Monday,
the 21st May ,1951.





